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DEMANDS FOR GRANTS, 1970-71
contd.

DEPARTMENT OF SoCIAL WELFARE—contd,

15.05 hrs,

SHRI A. K. KISKU (Jhargram): Mr,
Chairman, Sir, while approving of the demand
of the Social Welfare Department T would
like to express my greatest diw-satisfaction
and unhappiness of the affairs of this Depart-
ment. We are critically discussing the various
concessions, various facilities that have been
given to these downtrodden people, and on
this occasion 1 remember those great leaders
of our country who had fought for these
down-trodden people, like Dr. Ambedkar,
Shri Jaipal Singh and so on and so forth.

AN HON. MEMBER: He is gone.

-SHRI A. K. KISKU: Somebody was
just remarked that he is. gone. I would Like:
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to say that the going of our leader, who was
very dear to us, has been rather sudden,
unattended, unnatural and mysterious. There
is a whisper going on in the Trival belts:
Is there a mystery; can we Believe that our
leader has died?

Jaipal Singh was a great leader; he was
a Jeader by himself. The entire Adivasi com-
munity took him as their Marang Comke,
their Netaji. He was here during the Consti-
tuent Assembly, in this House during the last
four Parliaments and he died when he'was a
sitling Member. Since we smell that there is
some -mystery, some unnaturaloess, in his
death, may 1, on behall of my people, demand
that there be a high-power probe into the
matter of his death?

. In this connection I would like to place
before the House a very tragic death that has
appeared in the newspaper, Navbharat Times
of the 24th April, with the heading “ Harijan
Yyuvari ko zinda jala diya.” It was in Bilaspur
pnear village Mungli, in Chhatragram. The
lady’s name is Shrimati Chandarbai. She was
a married woman. When she had gone to
respond to nature’s call, she was seized,
kerosenc oil was poured on her, a group had
held her up until she was completely burat.
She shouted for help. Some people came from
the villages Lo ber rescue. In the mean time
the culprits disappeared. She was brought
first to the rhana and then to the hospital
where she died.

It is unthinkable, when only last year the
whole conscience of the country was touched
by the incident at Kanchi Kacherla, that
things like this happen today. How is it that
a Harijan woman is burnt alive to death in
a most inhuman and cruel way ? | would like
that there must be a discussion and a debate
on the death of this unfortunate Harijan lady,
Shrimati Chandarbai.

While we are discussing the Scheduled
Castes and Scheduled Tribes' problems, I
have a feeling that probaly by putting these
two groups of people togetber in the Depart-
ment of Scheduled Castes and Scheduled
Tribes, we are not doing justice to anyone.
In my opinion the Tribes are a people by
themselves; they are a people with definite
ethnic  unity, culture, language, tradition,
history, religion, their own modes of social
codes and so on and so forth.. In order that
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these people may be properly understood,
it is necessary that at least for the sake of
administrative rcasons there must be two
separate cells—there might be one depart-
ment but there must be two separate cells—
where the specific problems of the Scheduled
Castes and of the Scheduled Tribes may be
thoroughly looked into and solutions to them
found.

AN HON. MEMBER: Where is the
money_‘?

SHRI A. K. KISKU: Money can be
found.

AN HON. MEMBER: They will waste
the money.

SHRI A. K. KISKU: There are problems
for both the Scheduled Castes and the Sche-
duled Tribes which are different. The Sche-
duled Castes suffer from economic exploita-
tion plus social untouchability whereas the
exploitation of the Scheduled Tribes is
mainly economic. But in the background of
history, of culture, of their own way of life,
it is necessary, the country should realise
that their problems should be specially taken
care of. 1| am very sorry to say that although
there are tribal research institutes or centers,
absolutely nothing has been done so far
in the way of research for the tritals to know
their problems and other aspects of their
life. Hence I demand—the Dhebar Commis-
sion seems to be outdated—that a fresh per-
spective must be taken and some action should
be taken on a warfooting, on an emergeacy
footing, to solve their problems.

Now, we are all talking of bank nationali-
salion. But | am, very sorry to t2ll the House
that the nationalisation of banks for which
50 many Members had voted has been of no
benefit whatsoever (o these people for whom
the banks were nationalised.

The terms for credit, for loans, are that
the property or the land has to be mortgaged.,
May I ask you: Where do the Adibasis have
land? Do they have any land? We are all
crying to give them land. So, if they do not
have land, what should they mortgage?
Even those who have land, they have a fear
whether if they mortgage their land, will they
get back their land at all. Then, there is the
question of guarantor. I may tell you a very
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sad experience of mine. My younger brother
happens to be a very poor bookseller with an
asset of only Rs. 4,000. When the banks were
pationalised, I asked him to go to the bank
to get a loan and that I will be the guarantor.
So, he went to the bank. The first bank
asked him to apply to the District Magis-
trate. We do not know yet the fate of the
application—it is in the waste paper basket.
Then, he went to another bank where again
1 offered to be the guarantor myself. Still
we have no news. 1f a man who is the brother
of a Member of Parliament, who had himself
voted for bank nationalisation, could not
get a small loan from a bank, you can imagine
the fate of other tribals. Tdo not expect that
any personal favour should be done to me
or to my brother. My point is in what sense
these people have benefited by this bank
nationalisation.

SHR1 S. M. BANERIJEE: (Kanpur):
I rise on a point of order. Under the Rules,
no Member can represent his case in this
House. He is actually representing the case
of his brother—it may be correct—but no
Member is expected to represent his own case
in the House.

MR. CHAIRMAN: He has only cited

an Heis p ing the case of the
entire community.
SHRI A. K. KISKU: 1 am completely

misunderstood. 1 did not represent my case.
I only cited an uxample as to how the people
are being denied the benefits of bank
nationalisation. The bank nationalisation
has been a mockery to them, As a Member
of Parliament, how can I tell my people,
“The banks are for you and you belong to
the nation”? These are big questions that
arel:eingukedbymypeopkwdn(}(mm—
ment.

My last point is that the Social Welfare
Department, in my assessment, has miserably
failed during the last two decades, Some-
time questions come to my mind. What is
the philosophy at all that this Department
has adopted? Is it a Department to just
throw away some pieces of coin to the beggar
and ask the beggar to continue as a beéggar?
We know that big policies have been kept
before us. But why is it that even during the
last 22 years no good machinery has been set
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up to implement all the good wishes of our
nation? T have spent 20 yars of my life as a
teacher and as such I mark my students
papers. Very, sadly 1 would mark—3,—000
to this Social Welfare Department. The
first zero goes to the Social Welfare Ministry,
The second zero will go to the entire network
of their administration throughout the
country and the third zero will go to the
institution—I am not saying the Commis-
sioner—but the institution of the Commis-
sioner’s office which has been deprived of its
usual sense organs. By taking away the
Field Officers from the hands of the
Commissioner, he has been deprived of his
sense organs. In this context, I would like
to say that if the Social Welfare Department
which has been specially established, could
do nothing positive, at least they could save
these people from exploitation. T am very
sorry to tell you, Sir, that there are exploita-
tions—political exploitations, social exploita-
tions and economic exploitations. Just one
example of the political exploitation, 1 will
give.

The House knows that there is a Bill before
the House called the Scheduled Castes and
Scheduled Tribes Order Amending Bill in
which there is the question of scheduling about
30 lakhs of Adivasis who are nurturing the
tea industry of Assam. While determining
the criteria as to who is a tribal, the
following criteria were set forth, One is the
primitive way, the distinctive culture,
shyness of conduct and backwardness, so on
and so forth. These people meet all the
requirements and yet we find that the Minis-
ter in his comment has said that these people
do not satisfy the criteria. I would ask the
Mini to pl ider his point of
view, come out with a sense of humanism
and social justice and take steps to schedule
these unfortunate persons who have gone
there from our place in West Bengal, Orissa,
Bihar and Madhya Pradesh.

Mr. Chairman, Sir, 1 will not touch on
other points in detail. But I would say a
word about the scholarship scheme. Of all the
schemes, the scholarship scheme is the only
scheme which is probably half satisfactory.
I can give some marks here. However, with
the present cost of living, my members have
said that the rate of scholarship must be in-
creased. More than that, whatever is paid to
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them, the delay in its payment is most ridi-
culous. Unless the students are paid on time,
the very purpose of giving them scholarship
is defeated.

Similar is the question of reservations in
employment. Time does not permit me to
quote from the report of the Social Welfare
Parliamentary Committee. But you will find
there a very sad picture and the Government
must do something about it.

If there is any problem about tribals in the
economic sphere, it is only one—I can tell
you. The most important economic exploita-
tion is eviction from land. If the Department
can make some arrangements to give them
land, I can tell you that half their problems
will be solved.

Lastly, just a few words about my consti-
tuency. Icome from Jhargram constituency.
The hon Minister of State visited my consti-
tuency. But the people are very much dis-
appointed because nothing has come out of
the visit. This is a neglected area and Govern-
ment is indifferent. It has become a breeding
ground of Naxalites. There is no adequate
schooling, roads, drinking water facilities;
there are no industries and there are no irriga-
tion facilities in that area. Hospital facilities
are almost nil. Employment opportunities
are also very poor. As I go into my consti-
tuency and also in other States I find there is
a sense of rebellion among the tribals, and
the Adivasis. There is this sense of rebellion
against the activities of the Government.
Last time when | went, one of the very poor
mothers told me:

Bhabha, towabati do alam udugalea

Do not show us any more milk bowls.
This is the sentiment. Today, the hon Prime
Minister has come out with a milk scheme for
tribal children. By showing another milk
bowl you are only doing them a great insult.
If you cannot implement your schemes, that
will only be adding injury to insult. T would
only quote one line from Rabindranath
Tagore before I sit down. It is a poem by
Rabindranath Tagore to the nation where

he says:

Hemor Durbhaga Desh
Jader Korechho apaman
Apamane hote hobe
Tader sobar soman
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Mvityumaje Chitabhasme
Hotehave Tader sobar soman

Oh, my unfortunate country, who-
msoever you have insulted, you will be
equated with them in insult. Finally, you
will be equated with them on the funeral
pyre.

st Wy wew (A )
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T S99 B W FT geE T T )
aelt ¥ FART ¥ 47 wiw 7, T
Iaat forteE &Y sga w7 far mar
IqX AT F 9§ g9 Fovav § Y afa-
aray frgedt & w7 § v w7 S
o\ waY wgeT 43 wk § w awrd
Aoy 1 F g § oA
HEIRY AU AT H qAd are ¥ wqedt-
FOT FL 1

T ARG F A ¥ e
T ATET WY OF waTT a9 T & )
fres #17 99 adiy gl § wgmd
ARasdafi g1 TN v @
qaagiy gl & T wfgwifal
#1 arge e &3, w9 wagefae
ferm @, A0 ¥ faww awe
w1 wrfed | s sy fodw S
qU FET AMEA § F FFAW Frgar
F1AM T IR AfEa g B
w¥, gas! wfasA-afes Nsfai F 7,
AT ATqHT 7 FA S AAATAI R

T WRI § 9 § IH wAET F7
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SHRI R. D. BHANDARE (Bombay
Central): I have gone very carefully through
the Report presented by the Department of
Social Welfare. I have taken note of some
of the improvements that have been sought
to be made, but I must tell you, and through
you the House and through the House the
whole country, that we have not been able
to locate the ills or the disabilities from which
the Scheduled Castes are suffering in this
country. We have been always trying to for-
mulate some sort of programme under the
name of removal of untouchability, but
I must tell this House, and the Members of
the different political parties, that unless
we realise the causes and the basis of the ills,
we will not be able to find out any solution
at all.

far as the Scheduled Castes are con-
cerned, they suffer from the two disabilities,
the disability due to pollution and the dis-
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ability due to isolation. Go to any village,
you will find that in every village there
are two parts, one occupied by the
general community and the other occupied
by Scheduled Castes. Now, the vaillge

pied by the Schedule Castes has been
kept away from the village of the gencral
community because of the pollution and
isolation. Mere touch has been considered
to pollute the general community. BSo,
what is the way out? The way outthat ought
to be found out by all political parties and
leaders of public opinion is to carry on the
propaganda so that the attitude of the general
community could be changed. Mothing will
happen and no protection will help these
people so long as the attitude of the general
community is not changed. Therefore, we
shall have to concentrate on this and T request
the leaders of public opinion and all political
parties to make it a platform of their party,
so that a change could be effected in the
attitude and minds of the general community,

At the same time, I would suggest that two
types of methods must be followed in this
country. One method is persuasion of the
general community and the second method
is of giving protection to the Scheduled
Castes. Under protection again I will sug-
gest two types of ways. One is the preventive
method or preventive way, making laws so
that the general community or whoever
commits atrocities on the Scheduled Castes
could be punished. The second method is
the punitive method. 1 know that there has
been public opinion in this country that
merely by passing a law or making a law it
is not going to change the social structure
at all. [ quite agree with that opinion, but
to some extent, the law ought to be there
and the law must be quite punitive so that the
offenders could be punished suitably accord-
ing to the law. So, I would like to suggest
these two methods : persuasive and preventive.

When T came to this House and when the
fourth Five Year Plan was under drafting,
I was also taken as one of the Members of the
Working Group to advise on policies and
priorities which ought to be incorporated in
the fourth Five Year Plan. Lookingat the sug-
gestions made by the Planning Commission
even though I appreciate some of the points
they have suggested, T have not been able to
appreciate the policy of the Social Welfare
Department and even the policy adopted by
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the Planning Commission regarding educa-
tion. So long as you do not educate these
people, they will not rise from their slumber,
weakness and their helplessness. They will
not be strong so that they could organise
and can resist or retaliate in case of any injus-
tice done against them. Therefore, the whole
educational policy ought to be overhauled
and completely changed.

Ever since 1962 this Government has
adopted a policy of granting scholarships
and facilities on the basis of a means test.
I do not know who suggested this means test,
I fought to the last, and lost the battle, so
that the means test could be changed. Since
we have the Prime Minister who is very
sympathetic towards the downtrodden and the
underprivileged, and we have also the Social
Welfare Minister in the person of ShriGovinia
Menon who has also a sympathetic attitude
towards the downtrodden and the underpri-
vileged, I hope they will change the scheme
for granting of scholarships and free student-
ships. This means test must be done away
with.

SHRI PILOO MODY (Godhra): What is
this *‘means test™ ?

SHRI R. D. BHANDARE: I will explain
it at some other time. When the Members
of the House are so ignorant of it, I can very
well imagine what would be the state of
affairs of the general community as a whole.
TFherefore, 1 am only appealing to the House
through you.

Coming back to my point, so long as
you do not educate them—and education is
the means and the weapon by which and
through which much can be done—we will
not be able to change their lot.

The second point is this. It is not enough
to have allocation of certain sums for scholar-
ship to Scheduled Castes. I would lay down
a proposition: whoever would like to joint
a college or educational institution for post-
matric education, he must be granted a
scholarship so that he might educate himself
and qualify. . . (lnserruptions)

SHRIPILOO MODY: T have been asking
seven or eight Members about the “means
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test” but none of them know it. I made the
mistake of trying to understand what Mr.
Bhandare was saying.

SHRI R‘_D. BHANDARE: They belong
to your cafegory. Mr. Chairman, 1 caonot
educate these people here. I am only appeal-
ing to their good sense. What I was trying to
emphasise is that people drawn from this
community, who possess higher education,
who are graduates and double-graduates,
will alone be able to organise their people
and will be able to strengthen them and fight
against injustice. That is one point. There-
fore, the Government must change its policy.

There was some commotion when the new
scheme by the Social Welfare Department
was adumt d and circulated. We went
on deputation with a representation to .the
Prime Minister and submitted a document.
I hope whatever has been written in that
memorandom will be implemented and the
suggestions would be accepted so that the
whole educational scheme or the scheme of
granting educational facilities will be ac-
cepted.

AN HON. MEMBER: What is that
scheme?

SHRI R. D. BHANDARE: Give me
an hour or more, and I will explain whatever
you want to know. In this connection, I
would like to suggest that so far as the new
converts to Buddhism are concerned, their
problem also must be studied very sympathe-
tically. Even though they have changed the
religion or they have accepted the original
religion of this country, the ancient religion
of th¢ country, they still continue to suffer
from the same disabilities of pollution and
isolation. Their houses, their villages, their
social condition, their economic condition,
have all remained as before; even after their
conversion, their position and status have
remained the same. Therefore, I would like
to request the Social Welfare Minister to
make an announcement in this House so
that the whole world can know; I know that
the Government have accepted the policy
of granting educational facilities to the
Buddhists. (Fnrerruption) 1 mean the Buddhist
converts from Scheduled Castes; that is the
terminology I have already mentioned so
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often. Along with the educational facilities,
1 would also urge that there ought to be some
reservation in the services for these people,
because they are on the same par, the same
base and between the same parallels as my
brothers, memters of the Scheduled Castes.

Dealing with the Scheduled Tribes, I need
not mention that the main problem of the
Scheduled Tribes is the question of rehabi-
litation. The Scheduled Tribes' problem
revolves round their habitats. So long as
they are not rehabilitated, so long as their
habitats are not changed and developed T do
not think we will be able to improve their
lot.

I would like to make two suggestions, and
I will finish. One suggestion is regarding the
Committee of Members of Parliament on the
Welfare of Scheduled Castes and Scheduled
Tribes. 1 was so happy when this Com-
mittee was appointed, T was under the
impression, and the impression was created
both in this House and outside, that this
Committee would be so powerful that it would
be able to deliver the goods and it would be
able to create new hopes and aspirations in
the minds of the Scheduled Castes and
Scheduled Tribes and will give relief to the
Scheduled Castes and Scheduled Tribes.
What has happened to the reports of the
Committee? Here is a list which they have
given at page 3. So far, up to this time, they
have submitted five reports. 1 do not know
what has happened to these reports and
suggestions made. I, therefore, would say
that even though this Committee has been
appointed, it has not been made so powerful.
The same type of committees are not accepted
by the States; so far no State has appointed
or elected or selected a committee on the
welfare of Scheduled Castes and Scheduled
Tribes at the State level. 1 have been a stu-
dent of constitutional history. 1 am also a
student of the Constitution of India. Our
experience is whenever we talk of Social
Welfare, the reply given is that it is a State
subject. Whenever we adopt a policy at the
Centre, the implementation of that policy
is 12ft to the States. The result is, the policy
remains in the record and it is not imple-
mented at all levels, barring a few and far-
between examples of certain sympathetic
States. 1 would suggest, in all seriousness
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that the Constitution must be so changed as
to make the Welfare of Scheduled castes and
Tribes, the Special Responsibility of the
Governor. If the Governor who is the Head
of the State is made responsible for the Wel-
fare of Scheduled Castes and Tribes, he will
be subject to criticism on the floor of the
House. Secondly, as the executive head he
will also be responsible for the Welfare of
the Scheduled Castes and Tribes. Whatever
may be the difficulty encountered in amend-
ing the Constitution, so far as amending it
for making the Welfare of Scheduled Castes
and Tribes the Special Responsibility of the
Governor is concerned, 1 think that all
parties will support it. That should be done
because our eéxperience is very bitter. The
policy may be philosophical and we may
satisfy intellectually and mentally, but in
practice the philosophical policy and pro-
gramme has never been implemented. So,
let us have some constitutional machinery
through which we can work for the Welfare
of the Scheduled Castes and Tribes. I sug-
gest that the Constitution must be amended
so that this special responsibility can be
thrown on the Governor.

*SHRI DURAIRASU (Parambalur):
Mr. Chairman, Sir, at the very outset, I have
to state with regret that there bhas not been
any significant improvement in the condi-
tion of Scheduled Castes and Backward
Classes so far, though there has been an
exclusive institutional set up and an inde-
pendent Minister of Social Welfare at the
Centre for so many years now. The oppres-
sed people who have been suffering under
the evil of untouchability have not yet been
emencipated. This country recently wit-
nessed the strange spectacle of Acharyas
preaching the propriety of practising un-
touchability with quotations from the Vedas.
What then is the remedy for this evil?

‘The social welfare programmes have so
far been more in the nature of propaganda
ventures. They have not tried to raise the
standard of living of the people who are at
the lowest rung of our society. For example,
these people constitute 25% of the total
population; but only 8 persons belonging to
these communitics have received the assis-
tance in the shape of overseas scholarships.

*The original speech was delivered in Tamil,

—_—
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If this is the way this Ministry has to function,
1 will prefer that this is wound up and no
longer deceives these gullible people.

Firstly, this Ministry is an ommibus set-
up and this set up and their methods of work-
ing should be changed. Instcad of having
ambitious programmes, if there is a syste-
metic approach to solve the essential problems
of these people step by step, we may then be
able to achieve some tangible results and
bring about real improvement in their lot.
For example, the land on which these people
live belong to private individuals and as a
consequence, they are not able to come out
of the clutches of such people. We see the
sorry plight of these people living as dumb
dolls. It is not such a difficult job to allocate
special funds for transferring the ownership
of these lands to these people within a period
of five years. After that, we may undertake
programmes for constructing houses, for
giving electric connections, for laying out
roads, for providing educational, medical
and such other amenities. 1 am proud to
say that in Tamil Nadu such beneficial pro-
jects have been taken up in a systematic
manner. The Minister of Social Welfare at
the Centre must be aware of the fact that
there is a separate Ministry of Social Wel-
fare in our State. Why should not such a
policy be accepted and implemented here

also?

After allocating a paltry sum, the Union
Ministry of Social Welfare are distributing
that amount among all kinds of activities
with the result that it does not benefit any
section of our society. [ would like to refer
to one point here. The Administrative Re-
forms Commission has recommended that
Social Welfare should be entrusted to the
States. If that recommendation is accopted
by the Union Government, then, as I pointed
out earlier, instead of frittering away the
available meagre resources in different direc-
tions, these resources could go a long way
to help the State Governments in imple-
menting their schemes. The State Govern-
ments will be able to draw up schemes in
accordance with the prevailing local condi-
tions. The present tendency of mud-slinging
indulged in both by thz Centre and the States
accusing cach other of not discharging their
duties in their respective spheres will also
vanish, The Central Government should
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entrust the entire responsibility of imple-
menting the Social Welfare Programmes to
the States. If that is not considered feasible,
as [ mentioned earlier, they should confine
themselves only to very important schemes
and try to implement then effectively.

16 hrs.

The Commissioner for Scheduled Castes
and Scheduled Tribes is a constitutional
authority and, till sometime ago, he had
Deputy Commissioners in each State to
assist him, Recently, the posts of Deputy
Commissioners have been abolished, and in
their place Zonal Directors have been
appointed, making each Zonal Director in
charge of a group of States. I would request
the hon. Minister to revive the Office of
Deputy Commissioner in each State. The
assurances of assistance given to the scheduled
castes and scheduled tribes both in the
Government Dzpartments and in the public
sector undertakings are not being properly
and fully implemented. Only if the Deputy
Commissioner is there in each State to
exercise supervision, these things will be done
efficiently.

I charge this Government that they have
not taken any steps to rectify the wrongs
which have bzen brought to their notice.
Recently, the Ministry of Home Affairs
issued a circular that in the matter of pro-
motions a certain percentage should be
reserved for the scheduled castes. The
Central Ministries and also the public sector
undertakings have not yet accepted this
suggestion. Even those who accepted this
suggestion have not given effect to it earn-
estly. I appeal to the Government that they
should not continue to practise deception on
these people, who have already had a taste
of it, by not implementing effectively even
the schemes drawn up by them for their
welfare.

1 would refer next to Prohibition. It is more
than a year now that the Government stated
that those States who have not implenented
Prohibition in full will be given financial
assistance in case they decide to implement
it in full. But no State has come forward
to avail of this proffered assistance. As is
being emphasised by the Chief Minister of
Tamil Nadu, if the States, which are already
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implementing Prohibition, are offered com-
pensation for their losses, it will serve as an
inducement to other States also to introduce
and implement Prohibition. I hope that the
Government will accept my suggestion.

I have to point out in anguish that for the
past 20 years, the Government have not
made the slightest effort in all sincerity to
abolish untouchability. For so many things
the Government are encouraging production
of documentary films. But so far not a
single film has been produced to fight the
evil of untouchability. Our late lamented
learned leader Anna achieved significant
success in  abolishing untouchability by
making full use of the media of films, dramas
and literature., Even today, our Dravida
Munnetra Kazagham and also the Grand
0ld Man of Tamil Nadu, Thiru E. V. Rama-
swamy Naicker, are actively engaged in
social reform projects. It is really a matter
of great shame that the Central Government
are not evén able to punish those people
who do not hesitate to propagate untoucha-
ability.

I request the hon. Minister of Social Wel-
fare, Shri Govinda Menon, who is an ardent
advocate of abolition of untuuchability and
who is a social reformer, to take energetic
steps for uplifting economically and socially
the scheduled castes, scheduled tribes and the
backward classes of our society.

“All men are born equal”—so said the
poet saint of Tamil Nadu, Thiruvalluvar.
Till this maxim is not translated into meaning-
ful action, all talk of democracy is sham;
social welfare work will also be a game of
deception played on these people.

Before I conclude, 1 request the hon,
‘Minister to give serious thought to the sug-
wgestions made by me. 1 am grateful to you
ffor having given me an opportunity to
[participate in this Debate.

SHRI K. ANIRUDHAN (Chirayinkil):
Mr. Chairman, Sir, I am constrained to say
that even after 22 years of our independence
the functioning of this Ministry has not even
touched the fringes of this problem. Most
-of these reports from 1952 onwards repeatedly
sy that a big chunk of the amount allotted
for this purpose is not properly used. In the
latest report of the Commissioner for
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Scheduled Castes and Scheduled Tribes for
1967 and also in the previous reports it is
stated: The question has also received the
attention of the Central as well as the State
Governments but it has not been possible
to ensure that the benefits of these various
welfare schemes reach the most neglected
sections amongst the scheduled castes and
scheduled tribes for various reasons. I do
not want to explain in detail these ‘various
reasons’ as you are will aware of them. Out
of this money that we estinguish from our
exchequer in this Department, mainly it
goes to the administrative expenses, the
salaries and allowances of the big bosses,
in particular the ruling party and the rest
of the amount usually goes for the propaganda
of certain individuals of the ruling party.
The remaining money actually is not going
for the benefit of the deserving class, the
Scheduled Castes and the Scheduled Tribes,
but to the other sections of the community.
That has been happening for the past so
many years,

The main purpose of social welfare is to
eradicate untouchability, a phenomenon
which we could not eradicate up to this time,
from our society. Untouchability is still
remaining in almost all parts of the country.
1 am coming from a State to which our hon.
Minister also belongs. When I was in the
Legislature, the present Minister, Shri
Kurien, of that State dealing with this topic,
explained in the Legislature that even now
there is barter trade. People collect from the
Tribals and backward sections of the society
and give it to the other sections. That is
called barter trade in that area.

1 am giving you another example of what
happened in Andhra Pradesh from cases of
untouchability and harassment reported in
the Report of the Commissioner for Scheduled
Castes and Scheduled Tribes. It says:

“A  Scheduled Caste Sarpanch of
village in Guntur District in Andhra Pra-
desh was reported to have died on the spot
and two other Scheduled Caste persons
died of injuries later, when the Scheduled
Caste persons were attacked by the in-
fluential villagers armed with aexs, crow-
bars and other deadly weapons. The
trouble is alleged to have started when the
marriages were being celebrated in the
eight houses of Scheduled Castes in the
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Harijan bustee in the village, and the
Scheduled Caste ladies had gone to the
village tank to fetch drinking water which
was opposed by the influential people of
the village.”—

that is, by the high caste people. Following
that the clash resulted which soon
subsided.

The hon. Minister may explain that there
may be loopholes in booking these people.
T suspect that because there were precedents
and reports also that there were loopholes
in handling such cases. I may, therefore, cite
one portion in the same report which says:

“At the same time all loopholes in the
laws have to be plugged, and suitable
measures taken for their implementation
in the service of those for whom it is
meant.”

This is the latest report. Even after this there
are so many loopholes in our law to be
plugged. '

These are two or three glaring examples
that I could cite from the Report of the Com-
missioner for Scheduled Castes and Sche-
dules Tribes. Now I am drawing the atten-
tion of the hon. Minister as well as the this
House to the backwardness in our slum
areas. Even in Delhi as also in big and small
cities people find it difficult to save their
bodies from the hot sun or the cold winter.
They do not even have huts to live in. Most
of them are backward and Harijans; some of
them are even Tribal people. This is there
even in Trivandrum, Quilon, Cochin, Bom-
bay, Delhi and other big cities. Our Social
Welfare Ministry is handling slum clearance
also. 1do not want to talk anything personal
about Shri Govinda Menon but I think he
is a more capable person to handle some
other important maiter than this. This is
a matter which he may not be able to com-
prehend. It is a problem about which we
used to talk and which we had been handling
for the past 22 years. If Mr. Govinda Menon
continues to handle this proble, 1 am afraid,
it will be just like Queen Victoria being
married to Karl Marx. Why I say this is,
when Mahatma Gandhi was alive, he used
to advocat. to his partymen as well as to his
countrymen that he wished, after Indepen-

APRIL 29, 1970

Social Welfarey 292

dence, a bhangi girl to be the President of
India, and so | also feel that a Harijan should
take charge of this Ministry in the Union
Cabinet.. This Department of Social Wel-
fare is not actually handled by the people
who could casily understand their problems.
These people may understand their pro-
blems but they may not have enough time and
patience to implement such things. So, a
Harijan should be put incharge of this
Department in the Union Cabinet. My
feeling is that a Harijan who will be able to
wunderstand pretty well the problems of Hari-
jans and of Scheduled Castes and Scheduled
Tribes should be put in-charge of this
Department. A radical and revolutionary
approach in this problem is essential. Unless
we make some radical changes in this society,
1 mean, the backward sections of our society,
it is very difficult to achieve socialistic pattérn
of society. The Government has declared
the policy of socialism. But 1 am afraid this
policy of socialism cannot be Implemented
by having this hypocritical outlook. Is use
the word “hypocritical outlook™ and I ask
the hon. Minister to explain to me and to
the House if in the last 22 years, it was not
handled in a hypocritical way.

For the past so many years we have been
talking, most of our leaders, about distri-
buting land to peasants. In my own area as
well as throughout India, the peasantry
will be either tribals or Harijans or some
other Scheduled Caste or Scheduled Tribe
people. It is they who actually till the soil
and fill our granary. As far as the question
of distribution of land to peasantry is con-
cerned, usually, we ignore Harijans and
tribal people. Now, a phenomenon has.
started in the country wherever the tribal
people hold some land, the jotedars as well
as zamindars, with the help of the police
or with the help of the powerful section of
the society, take back the land from the
tribal people and also from the backward
section of the people.

1 want Lo cite one more instance in the
ersiwhile Travancore-Cochin State. This is
the State which declared temple-entry in the
country. When there was an income-tax
department controlled by the Travancore
Government, they used to appoint tribal
people, Scheduled caste as well as backward
class people, and also other communities in
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that State. There were fixed quotas for those
sections. Now, after it has been taken over
by the Government of India this is what is
happening. If there is no Scheduled Caste
or Scheduled Tribe applicant, they would
naturally have any caste Hindu. They have
written to their associations and certain re-
presentations have also reached this Ministry.
The usual practice in the Income Tax
Department of the erstwhile Travancore
State was that when there was no Scheduled
Caste or Scheduled Tribe or Harijan can-
ditate, they usually put the Backward Classes
candidates in their place. When the pro-
motion also comes, they put the Backward
Classes candidates in the promotion list if
there is no Scheduled Caste or Scheduled
Tribe candidate. 1 received a letter written
by one of my friends in Malabar. He says
that last year some posts of Sales Assistants
were advertised and it was said that they
would be recruited by the Union Food
Ministry and in that it was specifically stated
that the seats were reserved for the Sche-
duled Castes and Schedules Tribes. Some
Scheduled Caste candidates also appeared
with proper certificates and proper experience
and qualifications, but no Scheduled Caste
candidates were selected and caste Hindu

did were selected and they have
already written to the Ministry concerned
and they have not yet replied. These are
some of the examples and this is my impres-
sion about the functioning of this Ministry.
So, unless we take a bold step in this matter
and put a Minister who can take some more
time and some more rationale approach to
this problem, it is not going to be solved.
If any, it will be mere hypocrisy.

SHRI K. PRADHANI (Nowrangpur):
Mr. Chairman, Sir, in our country, the State
of Orissa consists of 24.7% of the tribal
population and 15.75% of the Scheduled
Castes population making a total of about
40% in all. This State consists of most back-
ward people like Banda Parjas, Lanjia
Sawars and Kutia Kondh, etc. They even
now live almost naked, and more armed with
arrows and bows and lead no better life than
the Adivasis of primitive ages. Illiteracy and
poverty have prevented modern civilisation
to reach them. I feel that emergzncy measures,
are necessary for the upliftment of these
people, for their education and for improve-
ment in their living standard,
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Regarding primary education, T submit
to the House that there are no sufficient
schools for the education of Scheduled Castes
and Scheduled Tribes children. In rural
areas where there are schools the teachers
of some schools do not attend regularly and
even if they attend, they do not take interest
in the teaching for want of proper supervi-
sion, as a result of which the children do
not learn as much as they ought to learn.
from the recent figures available I can say
that in Orissa only 11.6% of the Scheduled
Tribe students and 27% of the Scheduled
castes students attend schools and the rest
do not.

According to the provision made for
Adivasis and Harijan students, they are to
get mid day meal, dress and stationery in
primary schools. But I am sorry that most
of them do not get it. Regarding post-matric
education, 1 beg to submit that out of 82,000
boys and girls eligible for scholarship, only
half of them have been provided with scholar-
ship by the State Government and the rest
have been refused and many students who
wanted to prosecute their studies have been
refused admission for want of seats in the
institutions.

About Services, there are a number of
seats, 15% for the scheduled castes and
7.5% for the Scheduled tribes which have been
allotted. But I am sorry to say that a negli-
gible percentage of these have been occupied
by these Scheduled Caste and Schdeduled
Tribes people. From the figure available,
I could see that from the Allahabad Coaching
Centre 44 students of Scheduled Caste and
17 of the Scheduled Tribes appeared for the
examination of TAS, TPS and allied services
and 4 from Scheduled Caste and 7 from
Scheduled Tribes have been found success-
ful. So also from Madras, 32 Scheduled
Caste and 2 Scheduled Tribe candidates
appeared and out of that one Scheduled
Caste candidate was found successful. From
this 1 could understand that there ar. can-
didates with requisite qualifications, but they
have been disqualified during competitive
examinations, 1 feel that there are sufficient
number of candidates to fill up the vacancies
but only negligible persons have been re-
cruited. T suggest that there should be liberal
rules for them in this recruitment. If liberal
rules are framed for the recruitment of these
candidates all the seats will be filled up by



295  D. G. (Deptt. of

[Shri K. Pradbani)
these persons within one year.

About their living conditions, the adivasis
and the scheduled caste people are mostly
exploited by the money-lenders and liquor
vendors in Orissa. If suitable legislation is
not made for protection of these people there
will be no end to this exploitation. So I
request the hon. Minister to consider my
points and make necessary arrangements
for the welfare of the Scheduled Caste and
Scheduled Tribe people in our State,
Thank you.

SHRI B. K. DASCHOUDHURY (Cooch-
Behar): Mr, Chairman, Sir, This Ministry
and this Minister seem to be very much
careful to have money sanctioned by the
House, though not as much as is desired by
us, when we look to the welfare of the socially
backward and the downtrodden people.
-We have seen the Three Reports, the 16th,
the 17th and the 18th Reports submitted by
the Scheduled Castes Commissioner. We
did not have the time to discuss them, nor
could the Minister make any effort to con-
vince the Speaker to give suitable time for
a proper discussion of these Reports, so
that we could know what was being done for
the Scheduled Caste and Scheduled Tribe
people. Almost every day we find in the
newspapers of tortures and oppressions
being committed on these people. Ewen in
yesterday’s paper we came across the news-
paper report that one lady is on hunger-
strike for more than 100 days. 1 think it is
about 120 days since she is on hunger strike.
She was married to a gentleman who now
likes to disown her. Such instances are
replet in the press; such atrocities and oppres-
sions and tortures are being committed un-
abated. The Commissioner of Scheduled
Caste and Tribe, under the Constitution is
supposed to make a proper assessment and
investigation. In this connection I would
like to go back to the year 1954—when an
important observation was made by no less
a person than Babasaheb Dr. B. R. Ambed-
kar. In th: Rajva Sabha debate, this is what
Baba Saheb said. I quote:

“I think there is one criticism that
one can legitimately make against the
Commissioner himself in the matter of
drafting and presenting his Report. I was
referring to his chapter dealing with com-
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plaints, because I thought that would be
one of the most interssting and instructive
chapters in that book. We are all aware
of the fact that the scheduled castes in
particular, are subjected to all sorts of
tyrannies, oppressions and maltreatment
at the hands of the villagers in the midst
of whom they live. And it would unaoubt-
edly be a matter of great interest to know
what are the tyrannies, maltreatments and
oppressions to which they are being sub-
jected almost everyday. I have no doubt
that the Commissioner’s Report would be
proper place where such complaints would
be recorded, but I find the Commissioner
absolutely silent over this matter of the
gravest importance for the scheduled
castes.”

In the course of the same speech, he further
said:

“And 1 have been wondering whether
this Report of the Commissioner, so far
as the record of complaints is concerned,
is 2 doctored and tutored document. The
Commissioner seems to have completely
forgotten one of the most important ob-
jectives that underlie the creation of his
office.”

The same thing we find here even to-day.
The Commissioner says even after 16 or 17
years that he was not given all sorts of co-
operation required by him from the Minis-
tries or Departments whenever he comes
across the cases of these complaints and
grievances.

In this regard, I also take the opportunity
to refer the honourable Minister to the Report
on the Welfare of Scheduled Castes and
Scheduled Tribes that has been presented to
this House. Tn their Fourth report, the Com-
mittee says:

“The Commissioner for Scheduled Castes
and Scheduled Tribes, in his Report for the
year 1963-64, has observed as follows:

“It is necessary that the relevant re-
cords lating to complaints alleging
breach of safeguards in service matters
should be made available to the Commis-
sioner. It is hoped that the Government
will examine, if necessary, in consultation
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with the Ministry of Law, the possibility
of making available the records in order
to enable the Commissioner to perform
satisfactorily the duties imposed on him
by Article 338 of the Constitution.”
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have patience; let me answer point by point’.
I would like to have a categorical answer
from the Minister why no reply was given to
the Scheduled Castes Commissioner in spite
of so much of perseverence for the last few

years, more particularly from 1966 to 1969.
The Ministry of Law and Social Welfare
did not care to reply to the Commissioner.
Must we not feel in the circumstances that the
Commissioner has been made a puppet in
the hands of the Ministry though under the
Constitution, the Commissioner is an inde-
pendent authority? Who is responsible for
denigrating the position and office of the
Comumissioner for Scheduled Castes and
Scheduled Tribes? Even when the Com-

Since then, this Commissioner’s organisation
has been making correspondences with the
Ministry of Home Affairs and the Ministry
of Law. I come to the later case. The Com-
missioner for Schedule Castes and Sche-
duled Tribes again referred to matter to the
then Minister of Law and Social Security
vide his letter dated the 22nd July, 1965 with
which he forwarded a note on the subject for
consideration of the Minister. Relevant

extracts from the said note read as follows:

“Under article 338 of the Constitu-
tion, I am required to ‘investigate’ the
working of the safeguards provided in the
Constitution for the Scheduled Castes/
Tribes. Almost daily I am approached on
behalf of the Scheduled Caste/Tribe em-
ployees of the Government or candidates
for jobs, for the redress of their grievances.
Most of these grievances relate to the
failure on the part of the appointing autho-
ritis to implement the orders issued by the
Government of India relating to the re-
presentation of the Scheduled Castes/
Tribes in services under the State.”

Sometime back, we requested the Ministry
of Home Affairs to let us know whether 1
am competent to call for the records, since

missioner writes to all the Ministries, he does
not get a proper reply for four years. What
more can we expect from this Ministry?

1 would also like to refer to the Comittee’s
specific recmnmendatipn.

“The Committee regret to observe
that it has taken more than 7 years to
arrive at a decision whether the Com-
missioner for Scheduled Castes and
Scheduled Tribes could call for the records
from the Ministries or departments to
investigate into complaints of Scheduled
Castes and Scheduled Tribes employees
about proper implementation of the
various orders issued by Government re-
garding the representation of Scheduled
Castes and Scheduled Tribes in public
services. They also regret that the Depart-
ment of Social Welfare has paid no atten-

Article 338 expects me to investigate into such
complaints and not merely to make a formal
enquiry by means of correspondence with the
authorities concerned.

tion towards this important issue even
though the Commissioner for Sche juled
Castes and Scheduled Tribes has issued

The report further says:

“The Committee note that in spite
of repeated reminders sent by the Com-
missioner for Scheduled Castes and Sche-
duled Tribes to the Department of Social
Welfare between 1966 and 1969, the Depart-
ment of Social Welfare has not sent any
reply to the above letter of the Com-
missioner."

I remember the hon. Minister's reply when
I raised one point when we discussed the
issue regarding committed expenditure, Last
August in this House I put a question by
way of intervention and he replied ‘Wait;

several reminders to them in the matter.
The Committee suggest that the Govern-
ment should issue a directive to the various
Ministries and Departments that they
should invariably make available to the
Commissioner for Scheduled Castes and
Scheduled Tribes the necessary records
for the investigation of the complaints
of Scheduled Caste and Scheduled Tribe
employees about the nor-implementation
of the orders of the Government of India.”

We come across a large number of comp-
laints. They are also given in the report, The
latest report, the 18th, lists 995 grievances of
service matters. The Commissioner was very
sorry to remark that inspite of several
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attempts made to go into the depths of these
complaints and grievances, the departments
could not cooperate with him, particularly
the Department of Posts and Telegraphs and
also the Directorate General of Supplies.

I would ask the hon. Minister whether he
really wants to do any real service to these
downtrodden people, those who suffer so
many disabilities, not only the disability of
untouchability but many oppressions, whose
view may be expressed in the song ‘1 am tired
of living but afraid of dying.” This is the con-
dition of the Scheduled Castes and Scheduled
Tribes and the downtrodden people which
could be expressed in the song, ‘I am tired
of living but afraid of dying.' Had there been
a proper forum for these downtrodden
people in this country whose number is
more than one-fifth of the total population
of the country, they would have said: *You,
the Government, you, the political leaders,
those who are managing our affairs, should
know that unless you come forward and
ameliorate our condition, we must seek
our own ways.” Because not only are they
not properly treated, they are mot given
proper chance to have their education as it
was intended to be. They are still not in a
position to do it. But the day is coming
when they will. Let Government beware
of this.

When the question of education and
scholarships was discussed, Shri Menon was
right, when he showed his courage by saying,

“A person ecarning Rs. 500 per
mensem may not be able to give post-
matric fees and other things to his students
and, therefore, 1 am proposing to raise
the minimum income which will disqualify
the children of parents from enjoying the
benefits of postmatric scholarships.”

He also said:

*1 would accept the recommendation
and advice of the committee (Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes).”

The Committee on the Welfare of Scheduled
Castes and Scheduled Tribes has stated in
its Third Report:

“The Committee have considered the
new regulations for the grant of post-
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matric scholarships and the conditions of
eligibility contained therein. While the
Committee appreciate that the cumber-
some old system of 11 grades in the in-
come slabs has been simplified and only
three groups have been specified, they
feel that there is scope for further libera-
lisation of the scheme so as to enable a
larger number of poor and meritorious
stodents belonging to Scheduled Castes
and Scheduled Tribes to pursue a course
of higher studies after the matriculation
stage. Considering the economic back-
wardness of the Scheduled Castes and
Scheduled Tribes and also the rising cost
of living, the Committee recommend that
Government should grant full scholar-
ships to those students whose parents’/
guardians’ income does not exceed Rs.
800 per month. Half maintenance charges
and full fee/block grant should be given
to those students whose parents/guardians®
income exceeds Rs. B00 but does not
exceed Rs. 1200 per month.”

Since he has said that an earning of Rs. 500
per mensem is not enough to give proper
education at the post-matric level, and since
he has said that the recommendations of this
Committee would be accepted, I would like
to know whether he has taken any positive
steps to sce that these recommendations are
considered and accepted by the Govern-
ment.

I know that Mr. Menon also said in his
speech that he had no power, that it is only
the Planning Commission which makes
allocations etc. Last year he said that he was
only an agent and that too he was not a free
agent. [ would like to know whose agent
he is, whether he is an agent of the Planning
Commission, whether is not acting on the
advice of Members given in this House and
whether he is not acting on the specific policy
of the Government of India. If he is only
an agent of the Planning Commission and
he feels that he is not even a free agent, should
he not feel that it is a sort of mockery that he
should come before the House every year
as a sort of ritual with his Budget Demands
saying that he is spending so much. In the
Report also they have stated that the number
of scholarships given. to Scheduled Castes
and Scheduled Tribes students is increasing
every year, but I would like to have a com-
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parative analysis of the amount spent in
1950-51 and this year in relation to the total
Budget. In 1950-51 the total national budget
was Rs. 500 to Rs. 600 crores, and today
it is about Rs. 4,000 crores.

MR. CHAIRMAN: Please conclude
now. You have taken more than the time
allotted.

* SHRI B. K. DASCHOWDHURY: 1also
request the hon. Minister to give clear-cut
indication of the total amount given for
their education aad say whether the percen-
tage had been increased. I am concluding.
We find that for various departments the
percentages have increased. Then why not
for the Scheduled Castes. If he really feels
that the down-trodden should be put in the
mainstream of national life? Is it not a fact
and should he not say, Sir, that at least for
these down-troddun people certain special
ex-gratia payment should be made for their
educational benefits at least to put them
in the main national life?

SHRI C. M. KEDARIA (Mandvi): Let
me first of all recognise and put on record
the good things done by the Government,
especially the hon. Minister. Though late,
he has come forward with the 23rd amend-
ment of the Constitution which had extended
the period for ameliorating their condition
and extended their safeguards. The ruling
party has recognised the human values of
the tribal people. Though they were in a
minority they have selected a candidate
belonging to the tribals as a Deputy-Speaker.
It is an all India recognition for our class and
we thank them for this. 1 have had an occa-
sion to meet the hon. Minister at the time of
formation of the Parliamentary Committee
and in him I found a human touch and sym-
pathy to tribals and Scheduled Castes and he
had accepted at that time our suggestions on
behalf of the Government and so I cannot
but thank him.

The 23rd amendment extends the time limit
fixed only for ten years in the beginning;
this is the third time we have extended this
period. That means that the pace as expected
for the progress and advancement of the
Scheduled Castes and Tribes had not been
kept by the Government. They are still
economically and socially backward. The
Central Government must come forward
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with adequate amounts for them, Looking
to the basic framework of the Constitution,
I do not think there is required any regula-
tions regarding the Constitution. Article
16 of the Constitution wants them to take
special care to promote the educational and
economic interests of weaker sections of the
community. Looking to article 275, Parlia-
ment is empowered to provide more funds
out of the Consolidated Fund of India, but
I am sorry to note that the Government has
not come forward with adequate funds, and
s0, as a sort of spoonfeeding, by ten years
the period is always extended, and it is a very
pitiable state of affairs on the part of the
Government.

Looking to the population, I have seen that
Madhya Pradesh, Rajasthan, Gujarat and
also Maharashtra are the States where the
Scheduled Castes and Scheduled Tribes are
prominent in numbers. But I am astonished
to see that the pre-examination training
centres are located at Allahabad, Madras
and Chandigarh where there is only a very
little population of Scheduled Castes and
Scheduled Tribes. May I put a question to
the Government? What is the meaning of
locating these training centres at these
places? The centres should be located among
the tribal people and among the people
belonging to the Scheduled Castes and
Schedulgd Tribes. But, instead of that, you
put these centres at such places where there is
very little of this population, which means
itis a denial of facilities to the weaker sections.
S0, I request that these centres should be
located at such places where their population

is greater.

I have very little time and many friends
are yet to speak. So, [ shall touch only one
point and that is regarding the displ t
of the tribal people. On account of the major
projects, according to the Dhebar Commis-
sion report, about 14,113 tribal families have
been displaced, out of which only 3,447
families were rehabilitated. Secondly, pos-
session of 62,238 acres of land was taken
over from there families and only 8,314
acres of land was given. That means, instead
of promoting the ¢ause of the tribal people
the contrary is done. When you implement
the major projects in the interests of society,
for the welfare of the State it would mean
that the tribal people should not be made the
sufferers because of these projects. So,
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1 propose, and even the Dhebar Commis-
sion has proposed, that the rehabilitation
expenditure should be made a part of the
project expenditure, so that wherever the
tribal people are displaced they could be
rehabilitated at the constructed site. There-
fore, 1 earnestly request the Minister to
prevail upon the Government to look into
this aspect, and at all times he should insist
on them to see that the rehabilitation ex-
penditure is included as a part of the project.

Secondly, regarding land reform, very
little is done by the Government. I have
little time. As you know, our economy is
based on forest and agriculture, and land is
the lifeline of the tribal people. But I am
sorry to note that about 20 per cent of the
tribal people have lost their land because of
land reform. It shows that the implementa-
tion is not according to the need of the
people and the Government.

Lastly, I will touch upon the question of
prohibition. If you want to see the weaker
sections economically developed or advanced
the meagre income they earn should be spent
for their family betterment. Most of the
earnings of the scheduled castes and tribes,
who are illiterate, is spent on drinking. Pro-
hibition is incumbent on Government under
the Constitution and the Ministry should
prevail upon the State Governments to intro-
duce it so that the economic and social con-
ditions of the tribals may be improved.

There are many reports of commiltees
regarding the tribal people like the Renuka
Ray Committee, the Dhebar Commission
and so on. So many committees and study
teams are appointed by the Central Govern-
ment for the development of the tribal people,
but I wonder what is being done to imple-
ment their recommendations. What is the
fate of the Shilu Ao study team for the tribal
people? Have they submitted their report?
Is there any other committee appointed by
the Government for this work? That means,
for the interest of the people, Government
is always misleading us. When we are think-
ing for the welfare of the tribal people, it
struck me that when the ruling party can
get funds for defection in Gujarat—it is
widely spoken of so far as Harijan and
adivasi MLAs are concerned—why the
ruling party could not find funds for the
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economic and social development of the
weaker sections of the society ?

16.57 hrs.
[SHRI VASUDEVAN NAIR in the Chair]

The ruling party is able to find funds for
defections for toppling a Government which
is doing well in tne interests of the people
of the State why not for the welfare of the
weak sections? This is a very shameful
action. . How can Government afford to
ignore the problems of economic and social
development of the weaker sections? This
is the sorry state of affairs.

With these words, I, however, congratu-
late the Minister.

SHRI KARTIK ORAON (Lohardaga):
Sir, I thank you for this opportunity to speak
on the demands of the Social Welfare Depart-
ment. I personally do not know whether the
demand should be supported or opposed.
But I know that the Ministry must have the
command over the demand. The Ministry
must know how best to utilise the money
that is given to it. It is not a question of
social welfare or welfare of scheduled castes
and tribes, It is a national problem and it
must be looked upon with a national ap-
proach. We have been working for the last
twenty years, talking big about the scheduled
castes and tribes and their welfare problems,
But why has this not been doane? It is
because we have not been thinking in terms
of planning. We have not planned. Any
work without planning almost amounts to
shooting without aim. That is why we have
not been able to do anything. Whatever
money Government is draining from the
treasury must be gainfully and usefully uti-
lised. Otherwise, there is no purpose served
in giving any amount or grant, The
problem of the Scheduled Castes and Sche-
duled Tribes is a national design in which the
Scheduled Castes and the Scheduled Tribes
should participate in the development of the
Indian citizen as a man and thereby develop
the nation. Mpeople{-'homnowdn-
plorably backward should merge with the

tional life of the try. In an equation,
%}y=z, unless we can asscss the value of
X and Y, unless we can correctly specify
X and Y we cannot determine the value of
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Z and, therefore, cannot solve the problem.
Therefore, what is more essential is an assess-
ment of the specification for Scheduled Castes
and Scheduled Trites. That is more material.
So far as Scheduled Castes are concerned,
I would simply say that it is a question of the
dignity of a man as a man in our Indian
society which is lacking. All of us in India
must hung down our head in shame for our
failure to achieve that objective, even in
twenty years,

17 hrs,

When we hear the news of the burning
of a citizen we think in terms of a harijan,
Scheduled Caste or backward tribe. Why?
Members of the Scheduled Tribes and Sche-
duled Castes are also citizens of this country
and they are being burnt. Therefore, it is not
s0 much a problem of social welfare; it is
a problem of law and order in this country.
There is one of the guidelines: “Such results
of human conduct, which the law of the land
forbids or prohibits must be made punish-
able.” That is the only solution.

The Scheduled Castes and the Scheduled
Tribes are always associated with land,
whether they live in forest or in the country-
side. They live with the lands and languish
without them. But they are b:ing driven
away from the lands, perhaps more so after
independence. What have we been doing?
They are in forests and that also the Govern-
ment have reserved. Where will they go?
Unfortunately, their condition is worse than
what it was in 1947. The words of Pandit
Nehru are still reverberating in our ears.
He said: “We should help the tribal people
to develop along the lines of their own tra-_j.i-
tions and genius not lcarning to despoise
their past but building upon it.” I would like
to ask the government to make a heart-
searching as to whether this objective has
been achieved. 1 think everyone is doing
this in his own way.

I say that even as per our Contitution there
is discrimination. For instance, article 15(1)
says:

“The State shall not discriminate
inst any citizen on grounds only _o{

&Oﬂ, race, caste, sex, place of brith

or any of them."”

So, when Government provide roads, why
do they take the money out of the welfare
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fund? It is the right of every citizen of this
country to get that mongy out of the trans-
port fund. Why should it be drawn from the
fund allocated for the welfare of Scheduled
Castes and Scheduled Tribes? This shows
that the Government are misusing the money.
We do not stand here as Scheduled Castes
or Scheduled Tribes. We stand here as [ndian
citizens. Therefore, we have got every right
to get the grant for the roads from the trans.
port funds and for water supply from the
public health engineering funds. This is how
the distribution of money should be made.
Everything has its own place. 1 would like
the hon. Minister to see that this type of
misuse of money is stopped forthwith,

With regard to reservation I have another
complaint. The policy followed by our govern-
ment in this matter is very faulty. Suppose
20 per cent of the posts are reserved for
Scheduled Castes and Scheduled Tribes. If
no suitable candidate is available the post
will be treated as unreserved and not carried
forward to the next year. Unless there is
sympathy and understanding for the Sche-
duled Castes and Scheduled Tribes on the
part of the officers who administer and en-
sure this reservation, this problem cannot be
solved. Though there is plenty of room for
the officers to show thzir sympathy, not all
of them have their sympathy for these people.
So, 1 would say that the present system of
reservation should be changed. Supposs the
reservation for a particular year is 20 per
cent and you are not able to fill up more
than 5 percent. Next year the percentage
should be 20 plus 15 per cent of the earlier
year, which will come to 35 per cent. If you
can fill up only 10% in second year, then the
quota for the next year should be 25 plus
20, which is 45 per cent. It should go on
increasing. Then the government will know
what they are doing and what is the backlog
which they have to make up. Today what is
happening is that if in a particular year they
cannot get enough candidates, that is not
carried forward to the next year, According
to the Report the position is 0.21 per cent
against 5 per cent for Scheduled Tribes and
2 per cent against 12 per cent for Scheduled
Castes in class I central services. This shows
the lack of pational thinking.

What is the position in our public sector
undertakings? 1 know the case of HEC
because 1 was working there. The tribal
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people have given their land, We must
realise that they have given their land for
the projects, and the big projects—those big
chimneys—that have come up there are
their grave-yards. They bave not been pro-
perly rehabilitated. They are refugees in
their own home. That sort of thing must be
stopped. The hon. Minister has a tremendous
1ot of duty—a duty of care—to the scheduled
castes and scheduled tribes, Therefore,
again I would say that these persons should
be rehabilitated and in all public undertakings
—no matter wherever they are—there must
be reservation for scheduled castes and
scheduled tribes, otherwise these people
will get nowhere.

As regards scholarships [ want to say that
the scholarships are being given but the very
purpose for which scholarships are being
given is defeated because at the time when
they want the scholarship it is not given.
It is given six to seven months after the
session begins by which time most of the
students will have left the college or school.
This is a thing which must be taken care of.
In this regard I want to say that tribal blocks
do not really help much. All that we should
do is to concentrate on education. There
should be a Central school in every State for
scheduled castes and scheduled tribes in
which 10%, selected best boys—no matter to
which caste and community they belong
should be put in. That is the way to achieve
emotional and national integration.

Finally, I would like to say I have great
hopes in our hon. Minister. He is a psrson
with an open mind. I would like to request
him to give a little more time. He should go
to the villages, mix with scheduled castes
and scheduled tribes and then only he will
come to know of their problems. 1 would
also like to request the hon. Minister to
persuade the Government to be more realistic
and not idealistic; to be more pragmatic and
not dogmatic. '

*SHRI M. H. GOWDA (Chikmagalur):
Mr. Chairman, Sir, at the outset I would
like to say that during the last twenty years
many speeches were made promising to do
everything possible to improve the living
conditions of the down-trodden and back-
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ward classes. Such platitudinous speeches
have no meaning, as little has been done to
give effect to the promises.

When wetalk of social welfare measures,
we should not confine ourselves to Scheduled
Castes and Scheduled Tribes, There are
people belonging to other sections of society,
like barbers and fishermen, shoe-makers and
washermen who also come within the ambit
of the backward classes. Their economic
condition is also in pitiable state and they
merit our earnest attention.

I notice that in the Budget Rs. 9.5 crores
have been provided for undertaking various
measures to ameliorate the condition of the
people of backward classes who number
about 10 crorus, The expenditure per head
comes to near about Re. 1/- which is ridi-
culous.

In regard to education I would like to say

that although Government have spent huge
amount on the education of backward classes,
but sufficient headway has not been made in
this field so far.

A number of committees and commissions
have been set up during the last 20 years
to suggest ways and means to provide educa-
tional and other facilities to the backward
classes. We have spent about Rs. 20 lakhs
on these various committees in Delhi but
little attention has been paid to find out how
these committees have been functioning and
what they have been actually doing. The
government are merely grantiaog huge amounts
for meeting the administrative expenditure
of these committees. It is dismal to note
that these committees do not maintain
proper account of the expenditure incurred
by them.

In Delhi, there are a largenumber of people
living in slums and jhuggis. Have you done
anything to improve their lot? It is no use
sanctioning large amounts of money for
undeitaking various schemes if you do not
ensure that the money is spent properly and
for the purpose for which it is intended.
Every rupee spent should be properly
accounted for the satisfaction of Parliament
and the people.

*The original speech was delivered in Kannada.
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The Government do not get money easily.
They collect the amount by levying taxes.
It is not the rich alone who pay taxes. There
are a large number of people including agri-
culturists who earn money by the sweat of
their brow and out of this hard earned money
they pay taxes. Therefore this public money
should be spent properly for conmstructive
purposes. If yon misappropriate, you have
no justification to continue in the Govern-
ment,

In recent years, important committees have
been set up to examine the cconomic condi-
tions of backward classes and to make sugges-
tions to the Government in the matter.
Mention may be made here of the Elaya-
perumal Committee, Renuka Ray Committee
and Basumatari Committee. In the past
also, a number of committees were set up to
examine various aspects of backward classes.
But I regret to say that their reports have
been put in the cold storage and little action
has been taken on them so far.

If Rs. 9.5 crores are placed at the disposal
of the Committees, and if out of this, Rs. 4}
crores are spent towards their administrative
set-up, that would not be proper and the
backward classes would not get any material
benefit therefrom. When these Committees
have made a number of important recommen-
dations and constructive suggestions, it is
the duty of Government to implement them.
If not, they would be doing injustice not only
to the committees but also to the people.
Therefore I request the Government that they
should - consider this matter seriously and
expedite action on the various reports.

There is a Social Welfare Board at the
Centre and in cach State. What are they
doing? Are they effectively functioning?
I doubt very much. While selecting Chair-
man of a Board you should select the right
type of person. When I say this, [ am not
casting any aspersion on any single person.
When [ say the right type of person should
be selected 1 meant that the person must
have feeling and soft corner for the back-
ward classes. He should not look down upon
them and treat them with scant respect.
Therefore, I suggest that when you are
appointing a person to the Board, care should
be taken to see that he has all the requisite
gualifications mentioned above and that he
lODh ‘t ‘h P 1 of uw | 1 a3
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classes sympathetically and realistically,
Only then can they expect tangible results.

We are celebrating the centenary of
Mahatma Gandhi. This is an important
year. I'would like to ask what special schemes
have been for i and impl d by
the Government during this year for improv-
ing the lot of the backward classes? 1 regret
very much to say that inspite of the grandiose
plans the results so far achieved are practi-
cally poor and uninspiring. I want that the
responsible people working in the Social
Welfare Department should visit the slums,
see the living condicions of the people there,
educate them to live in a hygienic way and
render such other help as is necessary to
improve their lot. Tt is only then that you
will be doing justice to the message given by
Gandhiji to serve the poor people.

There are a number of schemes for giving
scholarships to Harijans. Here Scholarship
is not enough. We should see that their
living conditions in hostels are good. Have
you ever cared to see what they cat and how
they live? As the future of the country is in
their hands they should mot be neglected.
We should see that they live a healthy and
a happy life. They should therefore, be given
nutritious food and should be well looked
after. Unfortuntely 1 am distressed to see
them taking sub standard diet and malnutri-
tious food which is fit only for animal con-
sumption. 1 had also seen that some of the
poor students are given Rs. 10 to 15 per
month towards boarding expenditures,
What can they eat with tbis paltry sum?
There should be some realistic assessment
while granting assis to the Scheduled
Castes and poor students who are future
generation,

In connection with the celebration of
centenary of Mahatma Gandhi, the Minister
for Food and Agriculture, Shri Jagjivan Ram
said some time back at a meeting—I do not
remember the actual place—that we should
take over surplus land for distribution to the
landless. Accordingly a friend of mine in
Tumkur district took possession of a piece
of vacant, fallow surplus land and distributed
it to some of the poor landless people for
cultivation. When the Government came to
know of this they took objection to this.
They forcibly evicted the poor people and
filed a suit in the court against my friend, The



31 D. G. (Deptt. of

~-[Shri M. H. Gowda]

landless people were thereafter sentenced to
jail, Twould ask the Government that whether
this action on the part of Government is at
all proper.

There is always inordinate delay and red-
tapism in the matter of distribution of land
to the landless labour. To quote an instance,
I would like to draw the attention of the
House to a case in my State where two
Harijans applied for allotment of land measur-
ing 10 Guntas. The applications were pending
with the Government for nearly 20 years.
It was only in 1957 that after a great effort
and a number of repeated petitions that
these Harijans were allotted the land. Such
imstances of delaying tactics by Government
are very many. In order to substantiate my
statement 1 would urge the Minister to
accompany me to my State and see the factual
position and satisfy himself.

Although the State Government is all in
all in the matter of distribution of land to
the landless, the Centre gives loans and
assistance to the States. As such the Centre
has every right to issue proper directions to
the States in this regard, so that no hardship
is caused to these backward classes in getting
land for cultivation.

In conclusion, I would appeal lo everyone
that there should not be any discriminatory
treatment with Harijans in any sphere. They
should be treated like brothers. We should
take them as equal partners in all social
and economic activities so that we can build
a strong country.

MR. CHAIRMAN: The hon. Minister.

SOME HON. MEMBERS: Won't we
get a chance to speak, Sir?

MR. CHAIRMAN: The position is this.
I have got a few more names of the Con-
gress Party as well as the Opposition Parties
with me, Now the debate will continue
upto 6.30, The Minister of State has ex-
pressed a desire to intervene. The Minister
will reply to the debate tomorrow. [ hope
after the hon. Ladv Minister’s intervention
in the debate, nearly an hour will be left.
That time can be used for other Members.
I hope you would put up with this. What
clse can be done?

APRIL 29, 1970

Social Welfare) in
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T welt & qga Wy wifew aw wy
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oY wiwE & T A g, 6T 6§
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wfa wm y sk 1 awr g

MR. CHAIRMAN: Let us not waste
time. What does it matter? The Cabinet
Minister will reply only tomorrow.

SHRI SONAVANE (Pandharpur): Let
him go through all the points tomorrow.

MR. CHAIRMAN: This is the practice
we are following. What can [ do?

SHRI P. N. SOLANKI (Kaira): Sir,
Mr. Daschowdhury may be requested to have
his half-an-hour discussion next day.

MR. CHAIRMAN: That can be con-
sidered.

SHRIB. K, DASCHOWDHURY: 1have
no objection if it is postponed; but I must
be given a chance to bring up this Half-an-
Hour Discussion next week.

MR. CHAIRMAN: You will. Actually,
we are trying to save as much time as is
possible.

ot wrgem (fee) . argw
TFET FT a1 9 |

SHRI SONAVANE: It is in the discre-
tion of the Chair. The Chair can very well
increase the time by one hour more.

MR. CHAIRMAN: Where is the time?
Tomorrow is for Food and Agriculture
Ministry.

SHRI SONAVANE: Social Welfare is
an important Ministry. This is intended
for helping the weaker sections of society.
We can increase the time for discussion of
this Ministry’s demands.

MR. CHAIRMAN:- You can place this
point of view before the Speaker tomorrow.
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SHRI 5. KANDAPPAN (Mettur): I
have just one word to say. Not only now but
even in previous years when these Demands
came up, we found there had been a demand
that more time should be given to the dis-
cussion, Even ruling party Members demand
that the Minister of State should not be per-
mitted to speak, but rather they should get a
chance. It goes to prove how anxious they
feel to participate in the discussion of these
Demands, We may extend the time upto
7-30 or 8. I don't think it is difficult. The
Minister will reply tomorrow.

MR, CHAIRMAN: It is for the House
to decide. We will now proceed with the
debate. Let us not waste time. Hon. Minister.

difmemew: W § 9=
I qrEa ?

. MR. CHAIRMAN: You can speak to-
day; you will be the next speaker after the
Minister. 1 promise this.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(Dr. (SHRIMATI) PHULRENU GUHA):
The year 1970-71 marks a distinct progress
in the work of the Department of Social
Welfare, as reflected in its budget provision
as well as programme content. The Depart-
ment has been entrusted with the major
responsibility of providing nutritional servises
for children in the age group 0 to 3 and 3 to
5 years. Two separate but allied programmes
have been entrusted to it. Under the crash
programme of nutrition for children in the
age group of 0 to 3 years, for which a provi-
sion of Rs. 4 crores has been made in the
current budget, it is proposed to provide
nutritional services for 5 lakh children in
tribal areas and to an equal number in the
urhan slum areas. The nutrition programme
will be implemented through the maternity
and child health centres, primary health
centres and voluntary organisations providing
child welfare services in tribal and slum
areas, This programme is at present under
non-plan provision but it is proposed to be
included in the fourth plan before the end
of the year. The total provision at the present
rate of Rs. 4 crores per year would amount
to Rs, 20 crores for the fourth plan period.

The second important programme for
which a total of Rs. 6 crores have been pro-

" under-nutrition,
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vided for in the fourth plan relates to the
supply of nutrition for pre-school children
in the age group 3-5 years through Balwadis.
provision of Rs. 20 lakhs is made in the
budget of 1970-71 to initiate the programme
with the help of voluntary social welfare
organisations running balwadis. During the
first year it is proposed to cover nearly
60,000 children under this programme.
The programme of nutrition is meant pri-
marily to meet the requirements of children
who are suffering from mal-nutrition and
Our endeavour therefore
is to initiate programmes in areas which are
marked out by nutritional experis as nutri-
tionally backward arcas, It is only to facili-
tate the starting of the programme in the
initial stages that Tribal Development Blocks
and urban slum areas have been selected.
The majority of children in slum areas of
cities would come from socially backward
communities. Gradually as the programme
developes, we will try to cover as many
areas as possible which are considered nutri-
tionally backward.

Besides, the second programme of nutrition
of children in the age group 3 to 5 years,
will be promoted through Balwadis, which
are primaiily run by voluntary organisations.
for children belonging to economically and
socially backward communities. Thus, both
the programmes will try to supplement and
complement each other, covering the largest
possible number of children belonging to
economically and socially backward commu-
nities where majority of children suffer from
mal-nutrition and under-nutrition.  The
Department is aware of the fact that needs
of children in the area of nutrition in our
country are tremendous but the resources
are limited. We are making a humtle bc;in!\-
ing with the hope that our programme will
grow in coverage and provide the much
needed help to the children of the country
to grow into healthy and efficient citizens
of tomorrow.

The earlier programme of Family and
Child Welfare services in rural areas initiated
in 1968 conlinues to make steady progress.
Already 175 Family and Child Welfare pro-
jects have been established with the help
of the Central Social Welfare Board in dif-
ferent parts of the country. Fifty new pro-
jects will be started this year, During the
last year, the programme of Family and
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Child Welfare was reviewed. The recommen-
dn.lion.; made by the Committee will be
utilised for more effective promotion of the
programme,

Similarly, tne programme of Pre-vocational
Training was reviewed during the year by
a Conference of State Directors of Education
and Technical Education. Recommendations
of the Conference will be utilised to strengthen
the programme during the year. Already
about 4,000 school drop-outs children are
undergoing training at siaty-four Pre-Voca-
tional Training Centres which provide voca-
tional training as well as general education,
Ten new centres have been allotted to diffe-
fent State Governments during 1969-70,
and ten more are proposed to be initiated
during 1970-71.

We have been feeling concerned about the
problem of the destitute children, specially
the begger—child, A meeting of the representa~
tives of national Child Welfare organisa-
tions was held on the 16th January, 1970 to
discuss the services required for destitute
children. At present, a limited number of
welfare institutions providing services for
destitute children receive grants from the
Central Social Welfare Board. A sizeable
number of homes and orphanages are run
by religious organisations. However a very
large number of destitute children go with-
out any service. It is true that the problem
is tremendous and the resources are limited.
But we are determined to make a beginning
in providing welfare services for destitute
children. Our effort is to find a provision of
Rs. 10 lakhs for this programme in this
financial year.

The services for delinquent children are
being provided under Children Act enacted
by State legislatures. Although a number
of States have Children Act; the coverage
of services is confined to a limited area.
Due to limitation of resources, the services
of Juvenile Courts, Remand Homes, Certi-
fied Schools and probation are not being
provided in all areas.

We are cager to ensure effective promo-
tion of correctional services in the country.
To ensure the effective promotion of these
services, the Department has constituted a
Central Advisory Board om Correctional
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Services with representatives of the State
Governments and experts in the field. This
Board has already started functioning and
I am hopefd! that with the help of the Central
Bureau of Correctional Services, the Depart-
ment will succeed in stimulating the interests
of the State Governments and the people
for effective provision of Correctional Ser-
vices in the country.

A segment of the population, which has
in the past suffered considerable neglect,
consists of those with physical or mental
limitati Inp of our policy of
progressively developing a welfare State,
the Department of Social Welfare has been
endeavouring to initiate programmes for the
education, training and rehabilitation of
certain categories of handicapped persons,
chiefly the blind, the deaf, the orthopaedi-
cally handicapped and the mentally retarded.
Although this is essentially a State subject,
the Department of Social Welfare has under-
taken certain mnational programmes in this
field.

The major effort of the Department of
Social welfare has been directed towards
establishing national demonstration projects.
As a step in this direction, a national centre
providing a wide range of services for the
blind has been set up at Dehra Dun. A begin-
ning has also been made at Hyderabad with
the establishment of a national centre for
the deaf. A model school for mentally re-
tarded children has come into being in New
Delhi.

In view of the complexity of the problem
posed by different types of orthopaedically
handicapped children, the task of sugges-
ting a blue print for a comprehensive
national centre for the orthopaedically
handicapped has been assigned to a com-
mittee whose report is expected shortly.

One of the present day trends in the field
is to integrate the handicapped child in the
ordinary school. The Department proposes,
therefore, to initiate this year a project to
place blind children in ordinary schools in
Delhi with the assistance of an expert to be
provided by a voluntary international orga-
nisation.

Now I would like to deal with some points
raised by some hopn. members, Shri Sheo
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Narain mentioned about prohibition. It is
to be introduced in States by State Govern-
ments. It is known to the House that the
Government of India have taken a decision
to give half tbe money lost by introduction of
prohibition in districts by any State. It is
up to State Governments to introduce pro-
hibition in their States.

For the information of the House,
leprosy patients come under the Ministry
of Health and not this Department.

SHRI S. KANDAPPAN: The point
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utilising them. T know he was there for a
very short time and it was not possible for
him to send any scheme. But I requested the
Minister concerped in West Bengal to send
the scheme as to how best they can utilise
this building, but up till now we have not
received any scheme.

We all feel very much about unptoucha-
bility but I should like to mention that un-
touchability is a social evil. It is known to
all of us that the Government alone cannot
eradicate this social evil. I hope with the
combined effort of the Government and all

raised from our side regarding prohibition
was this. The Government of India have
announced a formula by which if States who
are not implementing this policy come for-
ward to implement it, they would be com-
pensated for the losses. But in spite of that,
no State has come forward. Not even a
gesture has been shown by any State to take
advantage of this concession. But there are
two or three States already implementing
prohibition. If Government give some con-
oession and compensation to them, it may
act as an incentive to others to follow suit.

SHRI VIKRAM CHAND MAHAJAN
(Chamba): Is not the welfare of the people
of the States the concern of the State Govern-
ments concerned? Is it always necessary for
the Centre to come in?

SHRI 5. KANDAPPAN: I want a reply
from the present Minister, not from a pros-
pective one.

DR. (SHRIMATI) PHULRENU
GUHA: After the announcement of this
policy, two States, Rajasthan and Haryana,
have introduced this scheme.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur): They have opened npew liquor
shops in Haryana.

SHRI G. VISWANATHAN (Wandiwash)
Must be during the Gandhi Centenary
year!

DR. (SHRIMATD PHULREN U
GUHA: In reply to the remark of Shri
Kisku, very near his constituency there are a
number of buildings lying vacant. While he
was a Minister, I travelled with him in that
area and requested him to send a scheme for

ned, untouchability will be removed
from our country very soon. Government
had to pass a law but law alone cannot
eradicate this evil.

For the information of the hon, Members
I would like to say that there is a feature film
on untouchability and in addition there are
a number of documentary films on untouch-
ability.

Before I conclude 1 would like to make
a reference to two important proposals that
are under active consideration of my
Department. Although the need for giving
suitable priority to Children's Welfare Pro-
gramme in the National Plan is being inc-
creasingly recognised, the programme still
remains to be viewed as a dinated single
programme. The first step in this direction
was taken by my Department by appointing
the Gapga Saran Sinha Committee, which
reviewed the whole position and made some
far-reaching recommendations. The broad
findings of this Committee were that there
were some shortcomings in the organisation
for planning and implementation of child-
ren’s programme among which the two were
the main, wiz., (a) absence of a clear policy
Directive binding on all Governmental
agencies; and (b) absence of a body to con-
sider all the sectoral programmes as a single
comprehensive children’s progmamme., We
are now trying to overcome these two short-
comings. The Department has alrcady pre-
pared a draft of the resolution on National
Policy for children. This has the general
acceptance of the concerned Ministries. We
have no circulated the draft to State Govern-
ments for their opipion. 1 am hopeful of
finalising the draft resolution in the pear
future for consideration of Government.
I am also hopeful of setting up a Natiopal
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Body for coordination of child welfare
services.

These arc some of the efforts in making
the programme of Child Welfare more effiec-
tive in the country. With the cooperation
of all concerned, we will have before long a
definite direction and an organisation for
effective promotion of imegrated services
for children in the country.

SHRI B. K. DASCHOWDHURY: From
the Report ofthe Commissioner for Scheduled
Castes and Scheduled Tribes we find that
there are certain organisations in West
Bengal belonging to the Scheduled Castes
and Scheduled Tribes to which certain grants
are given annually. What are the names of
those organisations?

DR. (SHRIMATI) PHULRENU GUHA:
1 cannot answer it just now. I have to look
into it.

SHRIMATI SUSHILA ROHATGI
(Bilhaur): I am grateful for the announce-
ment that Government has produced two
d ies in connection with untoucha-
bility, but I would like to know whether
the Government would also consider the
advisability and feasibility of showing these
films compulsorily to all school children to
free them of all caste prejudices.

DR. (SHRIMATI) PHULRENU
GUHA: Itis a suggestion which may be
considered, I should like to correct her
impression. It is one feature film; the others
are documentaries.

SHRI 8. KANDAPPAN: The hon.
Minister referred to Gangasaran Sinha com-
mittee report which suggests an outlay of

. five thousand and odd crores for the coming
plan and only Rs. 7 crores had in fact been
allotted. I do not know whether the hon.
Minister is satisfied with this allocation.

DR. (SHRIMATI) PHULRENU GUHA:
Rs. 4 crores had been allotted for 1970-71
and Rs. 6 crores had been allotied for the
whole Fourth Plan.

SHR1 S. KANDAPPAN: What is the
use of preparing a report envisaging an out-
lay of Rs. 5,000 crores and odd?
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MR. CHAIRMAN: Shri Shiva Charan
Lal. I request hon. Members to be very
brief so that more Members can be accom-
modated. (Tnterriuptions) He will
take only 'five minutes.

&t firr wow W (fedoman) ¢
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qaEa ¥ 9qEE & 9% fay s
g1 fo wqgfes wifeaf & fad ag
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Huwmd ot § 1 fom wdw & wiwd
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w9 §E 5 g @t I g | ww
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2, I8 og=T @ S o | w0
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JAF! WAE JIAA AT 0T E |
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% AR Aed AT F 53 wqT
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7w Are § e et @z @,

7 & qai weyvar WK guT-ga

¥ faQa & =< #t w1 AravEar
arera ¥ ag daT waw wife 6 9T
w4 fgr s &1 9T W TG WY
qrrr St A F . (swww)
# qf A 7} g wwar, I A= A
@ s wrEa § | et i s
g grar & 7 47 wyar qrdf T
T & ward & fau wi A8 s

VAISAKHA 9, 1892 (SAKA) Social Welfare)

m
ST, IART WITEAT F Foravor w41 TEY
foar o ? 3ad fad www @
I AR N F oA F ¢ Aife aAR
rd, foad oam & wror ot aretfe
R A ITE T4 T W ey
¥ |tz awT o & far qud fed
&1 & wgr v g 5 aft oF
IaFr fagre gur § & Wi 7% g
35 arar 1 faas faq wgroar widy
AT "ET W, foras fad sro Wfgar
ey e 7 7, foas M g
Fagx frarar, fags frd @@
qaTl ¥ w2 I3, 97 Efem Wi
Freifs s e & frwsr gar )
IAF AT FTATT A % FFaT 37 ?
o 9= 7% gq WAt § wd 5T A
FT HAI T FLAM § | I7 FATT
¥ A FHTH-FEqrr I F g7 T A,
& FTAY, T FT 3N, IART AT A&
wifed adt av 9 faad g < § 37
#T 3@ TS FU, ITAT @7 fF ag T
FF G E |
TAAT.FEHL § OF T WITH FTHA.
AN FTAT AMRATE | AF OF FAA AT
a7 frgsr q4t agwar ¥ 9 ardw
wara faarar 1 # Tgan g e s wiw

& @ | 4% qor a1 fin

“fgez wlia Aaw ga B gfaad
faen wqa fear smar g P e
AT Mo (Hfafr) ST 17 F_A g
Fgrar fw:

"1966-67, 1967-68, 1968-69
# z9f & W wAW: 27,392 ®o
52,412 §o 97 82,521 ®o ¥I ATfaF
et S
# ST g £ ag wAE wEt
zas fod 4% fazdr o fedt ot
@ ssm R far o few
OE gl & | W ag Ay ¥ a0l



33 D, G.(Deptt. of APRIL 29, 1970 Social Welfare) 3
[t fera=reor =]
9w+ fFd 77 awaAY 7R F O FFAT afer g9 aua gfomi SR a9

a8 &, Afer wrx Ya Y fer
& oY g s & 1w w0, S A
TOF & wgEEl w TOA F AW 9T
AT &qT AT § ITAT WH A | wifET
ag e few fodt & 7 9w ¥ st

wgrear & Fgr av fis

“og IR 10 §ETH FTT OF
ot & womA, S0 Prafr &
W qErE qawAY, 10 foei ¥ dgad
W gATFl F Fearr 710 w3 & fog
graTfos srawaial st frger & aar
T ¥ Wy gwratE @9 * fag

& it 21"

§ war § & Ao as @y ad
FgW L § fF IF s Fgl W@ @
gizax M8 woF FwA A A
dw F3aT g fe qET 9T ST F W
foié & fF ag St wioft @< Wit § oY
sifg} Y Fgaa &1 darET I £
dgewm I arad Ao gaarar
AW IH T

g I FEATT FT T
awardl ¥ awdl i

faato g w1 F O9%,
frator g1 T @@ d< ¥
qt & g gdw=T A feran,
qredraT awTT fea §

I¥ geaT TE faear )

T AT

oy G AT e,

T Y AT ar

TG & AT I=T A AT |

oTT WA & A AWIA-SEATU EY
e & | ATEFI BT TGS @TE |
faqTa®TS FAT &1 WYA THTHA FEqIT F
& wrat g w S ws@ wrely §

o qZ &Y @Y § IEWT W9 O AEY o7
® &1 gafae & wwgm fF wwmer seqmor
Y 'R w1 faar @ | W gw S
® WA § A AR oW o A
WTT #T wiaar §F FgrowT & fR

& gfear ga & 3 T,
@ A% den,
F4Y, ¥ar o &t whga |

g 18T A T & @ 1 I
AT AT TGN Y FHAT | Tgr WA
fr far ¥ gr &, ag o § FF
g AT wgl A g, Ao qgt wwy
H wawq § Fi6 Fg & @ § 1

F o @ wFm e @ P ®
uiFE FAETEE |

=t wew fagrdt amRdt (@I
) : FTEIET wgE AT R ?

sitfogsr we . “FTOwwe el
Tq faard #1 2@ gr awr ws
oFar ¥ fgfl # gw ww § f5
T 799 97 147 § fF e s
gt w1 gieat F & freerey amwr &
T 9T WRAgES 9T g
farmre s =gy o

ag F A ¥ @E | TE AT wAGY
e &)

“gE ATy gEElT A A
o W% safe, fomd $ wqa -
fors smawat mivw 7, g7 fad, i
frfafas aqem @k Afew &
1T Y ITF faam { AETET T
o geT gfagi & & frerr o
g g



325 D.G. (Dept. ot

AT A E, A OAW 9 qF £
gvwr gfaai § & fasrer faar smar
wifgq | Foadwm d= o=t a0 #1
fae wfgg ot o= wwie §, o=
gform & = Fgae & 1 <t o oy
q W ag qF & 9 g wgwEn ¥ wer
w1 9% §, I7% fordva & ga fen
T | F ATy W s g e A 3w
gfagi o fawre #% W 73 gy awi
& WS B WA FL | I A FL)
wry faer-forer # safeal &1 @ WX
Tiq-Ta & qar wmar 9w 5 e
gfoam faar art &, fam wofedi &
faar o & aw-a® ST WUR@ &)
oo 39 AT & 93-fag TR Fw A
R & 9% Asfai 7@ fw @ §
o g A< I AEiAE F q9
Twfal # 71 )@ § s T
% | g | WY AN fF qe #
&1 o S & Tt 7% gEE w|
AP F & o § 1 0w S
A 7 T wFdT | @Wiwg 4 fraga
s g & a1 @t 79 5% fag w1
aeqT Fifed, 9% gfad ffae St
wro fara & foram § ST @ Aifeg,
a1 6T WM WA EEE-HETT BT
g #fod | F awmar g e aw-
T I FT E QT AT q® q0E,
MR A qH § | g 7
WY OF TET "I ], JEF FW F fag
ag e @1 & 1

WK & w9 § §Ee Fer
fqmr & wqEml w1 9 fade
FETE |

sft do Ave FhW (THATEE) :
TS HeqTor faaTT & wEET 9 aww
g1 <t & 1 gl o sfearfeat
qaeT AT g w=n gt §
s wF A fE W ¥ W 0w
wraré e gt Wi wrfrfest
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AR T awt & adr gg g
fagdt gf & wifas ax av, dufors
a 9%, arTfas d) 9 1 g A
Ja%t gafa ¥ fag 3o samw fear §,
7o & femr ¢ dfer @ w1 aga
AT AW AN FAT ¥ | N A qg
FTQFFCE | T T T qoely
$1 TG AHET AL THAT 1 TS FH
&G §, Y g A 8 dar gW
9 Iq & frar & | difaa a7 & o=
TG AT AT FL TS HH FC A7
¢, =& ww s Ag wTw a® =W T §)
I TEA ZEFT UEIT qHEAT GHRT
v at ag @ gEw ¥ fag @ia
g7 #Y spaeqy FH AT A FH 1 7O
#ifra a7 wo w@HT IEF Wi
FIAE I W AT T gAA
¥ faq foamm gv =rfgg, @ Sroew
FEU, AT A ST & 1 3 AT A

-arr gam | foegst 39T |Ig ) Iy

FHET BT I A WL & EA
@ o1 WA fFar =X g awaw
e 7§ | A9 4g T8t q&r mn fs
T daT T /I faeT T8 @
FwedT 41 Jas1 gaae ¥ fag fean
it &= Ffgy qr Ieren frar T | @
IaH F1E @O TG § | 98 TR A
q1 Wiz Iuat e mar ) &few oW
FEET FY W LT T HAT ATAT
wifge WX gaw gw 7 & fag faaw
o g9 ¥ WEEar §, S9UeeH AT
FET FTET |

fdgqes sz gz dges e
wfere Y fae & aga & fawmfor
g & 1 7% Fda ¥ fag g arfea-
frd ma fqwtegt ) T W
aga dgare fag § | Ffew G w1 9w
2, oy % & IR W o g faar
oTET | Y A awed §, I
e Al AW X § | '
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[#i & 10 F0)

aga W TEE | g OE
frar aga T g1 Q) S g
AT A% & 1 o wwenm @Y q3g a9
o ¥ gaw fawge gw o TE gEW
qTAT | F1 T GAT ] THY O TR
gt & Afraag g Hqa & auae )
wror ag § 6 aefm wR oo
TR F1 gEAT 1 ffew T w6
Ty

frat & & ¥ o ®w fear T
¥ | va¥ 3o AW gAT ] | 7 Wt wEd
&1 I oo for g § 1 afew
Ia% 91 afe qw g€ of ag 1952-53
% qa g€ 41| A g faege aEw
T & | wETE agT WRTEI TE | 27
UL AT 35 TIF TAG & AT IART fad
ST § IT6T I a9 BIE AT 4T
IHY IAHT TATA I AT 97 | FfET
"I IAY TATT g TG § | Mo FA-
T g gAY T T XA K v
w1E €1 | 3 ag 3T fF fmawg
wEH W § | T A greed 7A@t
@ 9% FiF Iaq1 ufr § F ey
g ®T o § afqr i@ 3@ I
T ¥ AIAT-HYAT A FATHC ST
FTa & W et g & oo w §
Fw2) 7 foptre fea @ 5 g8 gaafe
T TFATAG W LH §oa79 7 91 faelry
gfeaw §, %t g fer g ) wg-
forad 3R, aIBr 37 W RN AF FO
¥ gWEa § g9 F1 @R o Qi
Qesgeea &1 7€ 2, IaaT & frar
AT WMEC | HAT WEET TP JACE
wlmg # ) 70 39k v @
ddgeea o1 g a%g ¥ AT
18 hra.

Bgra # g A gfcow wrf €, ¥
WA & i § | ag 98 gl A
T § 5 7igi ¥ arali owg g IwC
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gt dfew ag gl oF @
qgudt § 1 WX 7@ T I 2 A
o, ft I AETE R @ I W
T §WEdT B WY g9 K § wgraar
firdy | ¥& &wa gH aTge ¥ HAT HOAr
qgar & | AT Tw a@ # FE Foe
Tt & fis g e ot g€ el Pt
a% g% | wA wEEw wor geH
WTaz ag ¥ 5 g 2w &1 "
t o ge A s awa §) A
OF UGT FHEd § W A 8 9
foredrardt § e w T gaam & fag
#ré T fwr |

g W e S g S
g | FfieT wT 99 IETT-AE] A Aeare
7t forer gy Ao A Y T
¥ @y Fefe A w w94 § | w@ieg
¥ ¥ i FUER W @ E |
FTHTT BT IAHT aTH A 3T =1y
HR IR NIRRT a9T WEHAT 39T
I T FET MG, AAF WA ¥
ot W 1 qTE WP 7 faafiren
T gy W et § § SAar Wi
fafa &I rav |

wgr mar § f ot Y gATEA B,
A g T A QY A Ad & 17
A gram wrar @ Wi gY @y & WA
it st @ § | Afew s o 7 T
Fad ¥ AT & | 9@ 9 IRAT 9Y
fis o &1 9g for s, ffae @
1 oA, A GATET & g @,
FFifF wraE JFAT w7 F9E ¥ gATGT

g oY | ooy v qF o @ A o

o weha A WA AEy ¥
U AT § WX AHW FW )
FAEY T AET WA 45 § | AT AW
Frouht & g ¥ @7 e,
ot wEY ¥ €, 7% o wwer sra
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A | AT AT AT BT 1 77
#1 T ara 7Y & | aToE F AT A
¢ f 3a% are ot 1€ Frdardt T D
T ) (s

st e fagrdt ardelt: St
a1 gafaq 7ff wra v a1 fF ag
g & 1 (wwwam)

stdo Ao gitw :  ag Zfo §—
TAEATE & §HT qTgq |

oft wew fugrdt avdat ;7@ @
aTEY ¥ §, 8T Figq qE 7 I
ﬁ_\?f‘|’ﬂ?l Tg TTET FT BIF FT T
T g

sdo Mo ghw : ¥ gL T
T BT FL TN @ § | AT W A
/T v ?

Aot # gfeamt & fag fodw
g1 9 A ¥ g §, I wee
T FT wa| gl faar & 1 &few
st afafaw & &, sasr o 797 gw<i
¥ a3 awfad § 1 T A g T
wTAT w1 § A qara € fR o W@
T aFfad § | TaAe BT aga Fudr
¥ g AT FT ATH AT AT A0EY
oY argT & ¥ o AFE A w1, IAw
w1 a§ w%, e fag ff @A w=
waw JaTT a3 | fow S A frga
F F1 wqfET §, AT I -
N Fw #L f5 3% g foed
@i # ¥ FEr WT mar g |

18.05 hrs.

[SHRIMATI SusuiLA ROHATG lin the Chair)
wAIE AE G G FE TR A
W | 1% 39 @E &1 W@ Agr

argaT WifE ag Wl g w4
. gad ®Y 97 9T ¥ ferm @ 1 & @
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1w} T fo g Wt
wiw §, g fafres & aga & w2
&, 3% Afrfe fere s & g,
% TR & fAg, 99% S0 &
fa g9 famd 3| & mew § afex
FHY FE ITIC o A Fav @ WA
g f6d o § Y gF W wiew
A AT AT L |

% W wfaw zrgw grew w1 A
AT 1 TT WRT F AT Harwy ¥ 74
&1 gwi ST § WY wren S § e
ot Povidees gt 8, T7% a aga A
fafizrw adrgé § deqee w2 Q3
wegee seew sfavre & fod o
g€ 2, Yeuw #99  Rwifal TR E,
e ot aga o Foswew oo g &,
Tl AERT §B a1 FL, O a1 TR
AN agE oWt 9 §9 agfEd
et stwm 7@

SHRI S. M. SOLANKI (Gandhinagar):
Madam Chairman, before I start with the
subject of social welfare I must not forget
to mention that in the Report of this Ministry
there are hardly seventy pages and it is also
very much ridiculous that only goody-goody
things are published in this Report and other
things which are not favourable are not
published at all. Looking to the report of
the Commissioner for Scheduled Castes and
Scheduled Tribes it is mentioned on the
first page that “in spite of the advance made
during the last 17 years it must, however,
be confessed that the progress registered is
too small in comparison with what should
or could have been done.”

In Part XVI of our Constitution special
provisions are made relating to backward
classes and their safeguard and it
The Constitution of India aocord:ngly dlrectl
the Centre 28nd the State Governments to
promote education, economic interest of the
backward classes, particularly of scheduled
castes and scheduled tribes, and to protect
them from social injustice and exploitations.
In a welfare State it is the obligation of the
.Government to endeavour to remove the
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social and economic disabilities of the people
s0 that they could lead a richer life. If this
Government have any claim to be progressive,
attention should be concentrated mainly
on these four subjects: (i) education & ser-
vice (i) economic uplift;(iii) land acquisition,
housing and other social measures; and
(iv) Removal of untouchability.

Our country has democratic decorum and
functioning. No other political ideology
except democracy recognises the dignity of
man as such and his right to develop himself
to the best of his capacity. But the tragedy
of Indian democracy is that we do not prac-
tise what we preach. It would be proper to
quote here Pandit Jawahar Lal Nehru's
words: “T do not see any real progress unless
the individual progresses and “I do not see
any individual progress unless a much | arger
measure of freedom is given to him.” Even
Jawaharlal Fehru is forgotten by his
daugnter and her followers!

Although the Indian Constitution assures
and guamnmequllrimuonnaﬁmu
irrespective of caste, creed and «
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situation the criteria for scholarships must
be enhanced. Admissions to all sorts of
educational institutions should be promoted
without lookihg to the percontage of marks
obtained. Hostels with more capacity and
more facilities should be established in cities
with a population of 1 lakh and should be
double in cities with population of 5 lakhs.
In such big cities one hostel for girls is also
necessary.

The position of Scheduled Castes and
Scheduled Tribes in the services is very far
from satisfactory. From this report it is
clear that despite the working of the reserva-
tion orders for the last 17 years, both the
Scheduled Chstes and the Scheduled Tribes
are inad ited in Classes I,
I and III The pusmon of the Scheduled
Tribes in Class IV also is far from satisfactory.
These figures were given by some hon,
Members and 1 do not want to repeat them,
The poor figures in Classes I, IT and III are
mentioned in this report and after 20 years
we have not reached up to 2 per cent,

thuldmhalmtohsm.nshﬁudmtoawn
crete form of equal educational and economic
opportunities to all sections of society and
communities. It is well known, for instance,
that a conscious discrimination operates
against these minority communities in the
matter of admission to educational institu-
tions and recruitment to services.

Socialism in India means nothing if it
does mnot also mean a programme for the
upliftment of all sections of society to a
higher common social level through the
removal of all traditional inequalities and
inequities. Social justice is the backbone of
national integrity and strength.

Alding and ameliorating the condition of
Scheduled Castes and Scheduled Tribes
children to acquire education is the greatest
service that the State can render for this
section of society. For this I must suggest
the provision of free primary, secondary
and higher education of all types, of post-
matric, post-graduate, technical, vocational,
should be no income limit for getting free-
ships or scholarships. Looking to the present

S¢ i in the services the Scheduled
Castes people have to suffer much. There are
certain things which should be mentioned.
A vacancy reserved for Scheduled Castes
and Scheduled Tribes should be carried for-
ward in case a suitable Scheduled Caste
and Scheduled Tribe candidate is not avail-
able and the Government should observe
three things. Firstly, it must not be allowed
to lapse and must be filled up by Scheduled
Castes and Scheduled Tribes in the next
recruitment, Secondly, in this particular
recruitment the Scheduled Caste and Sche-
duled Tribe candidates must be selected
according to their merit. Thirdly, after
filling these scats by merit, the reserved scat
must be filled up. Unless this is done, these
people will never come forward. Fourthly,
there should be reservation in promotions
also; otherwise, the anti-social minded
officers, who are 90 per cent in the services
and are the head of services, will never give
way to these depressed classes to come for-
ward in Classes I and IIL

There are certain orders published by
Government, the Home Ministry, which are
not implemented. In this connection I must
mention the Home Ministry order of 22nd
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December, 1959, further clarified in 1961,
Now this is Home Ministry’s Order No,
10/28/68-Estt. (SCT) dated 12th September,
1968. Another Order of the Home Ministry
is No. 42(35/52-NGS (SCT) dated Ist June,
1955 and also two other important orders
No. 1-12-67 Estt (C) dated 11th July/ 1968
and No. 27/25/68 Estt. (SCT) dated 25th
March, 1970. Particularly, in the Govern-
ment of India services, that is, in the Depart-
ment of Telephones and the Income-Tax
and Excise Departments, these orders are not
implemented and the Scheduled Castes and
Scheduled Tribes people are not getting pro-
motions, | must mention that, as in the matter
of recruitment 15 per cent quota is given to
these Scheduled Castes and Scheduled Tribes
people, so also in the matter of promotions,
these orders should be implemented.

Then, regarding land, the Panchayati Raj
is a curse to Scheduled Castes and Scheduled
Tribes people. They are not getting land.
Thousands of acres of waste land are
available in the country and, by majority,
the Panchayat members are converting this
land into gochar land and, when these people
apply for residential purpose and for cultiva-
tion, they are always against them. They
are not ready to give even their opinion.
For this, I must mention, there must be a
Joint Select Committee appointed to survey
the waste land available in the country and
they must go to different States and find out
how this land can be allotted to these people.

For housing also, the difficulty is there
and they are not getting land easily. There
fore, these Harijans and particularly the
Scheduled Castes and Scheduled Tribes
people, 16 to 20 people, live in one house.
It is very difficult for them. Therefore, the
Government should find out the way to help
them in building houses and for other pur-
poses.

Lastly, the evil of untouchability remains
even after 20 years of Independence. That
is a bolt on us. We preach and plead for
equality of man and criticise with vehemence
in the world assembly and on international
platform. But we forget what happens in
our homeland. We are shameless due to
our forgetfulness. Democracy loses its value
and purpose if the man’s inhumanity to man
is allowed to continue,
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The removal of untouchability is related
to the problems of caste patriotism in a wider
context. This is mainly based upon some

hable professi Regarding these
untouchable professions, I would like to say
that some scientific equipment should be pro-
vided and there should be better wages in
comparison to white-collared workers and

public opinion must be nationalised about it.

It has been unfortunate that this problem
has not been given adequate attention by the
political leadership and sociologists,

I bave no time at my disposal. I would
only say that several Members have mentioned
about these things and several other Members
will mention them. If the Government is
ready to give some help in advancing the
lot of the Scheduled Castes and Scheduled

-Tribes people, they must implement these

orders of reservations and promotions and
they should give financial relief to Harijans
and all these people, If they start from today,
then after 20 years, they will get some results.

MR. CHAIRMAN: Mr. Sonavane.

SHRI VIKRAM CHAND MAHAJAN:
Madam Chairman, one person called, Mr.
Om Prakash Gupta, has committed a breach
of privilege of the House.

MR. CHAIRMAN: Will you kindly
sit down for a minute ? Is your point of order
in connection with the subject under dis-
cussion 7

SHRI VIKRAM CHAND MAHAJAN:
A point of order can be on any subject which
concerns the privileges of the House. I will
only take a minute,

MR. CHAIRMAN: [ am sorry. We are
now dealing with the Ministry of Sovial
Welfare, If you have a point of order con«
cerning this, I can allow that. Otherwise,
it cannot be allowed. Mr. Sonavane.

SHRI SONAVANE (Pandharpur): I am_
thankful to you, Madam Chairman, for
giving a chance to speak even at this late
hour. I am really glad to join in the voice
expressed against the scanty demands of the
Social Welfare Ministry and would like to
say that it is very painful for a ruling Party
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Member like me to say that the apathy of
this Ministry is so evident. As an instance
1 would quote here Bulletin Part II dated
Tuesday, April 28 and the resolution con-
tained in that. It says:

“The following motion given notice
of By Shri P. Govinda Menoa has been
admitted by the Speaker.”

What is the motion?

“That this House takes note of the
16th, 17th and 18th reports of the Com-
missioner for Scheduled Castes and Schs-
duled Tribes for the year 1966-67, 1967-68
and 1968-69 laid on the Table of the House
on 24th April, 1968, 15th May 1969. , *

and the last one this year. This is the instance,
Even discussions of the Commissioner's
reports are not allowed in this House nor
is it insisted upon by the Ministry or any
efforts made. We, the membes of the Sche-
duled Castes and Scheduled Tribes, every
Friday, pester the Minister of Parliamentary
Affairs, but we are sorry to say that things
go unheeded and this one instance I want to
bring to the notice of the House.

" Now another thing. The handicap that
the Scheduled Castes and Scheduled Tribes
people are facing in this country is this. The
handicap is that the topics, the activities
of Scheduled Castes and Scheduled Tribes
and their welfare are bifurcated in two Minis-
tries. Previously it was in one Ministry. Now
the bifurcation has taken place. I do not
know why. One is with the Social Welfare
Ministry and the other is with the Home
Ministry, The Social Welfare Ministry deals
with three aspects of the Scheduled Castes
and Scheduled Tribes welfare. It is men-
tioned in Chapter I, on page 1 of this report.
Out of 12 activities, the first three activities
—1I need not read and waste the time of the
House—this one Ministry deals with and the
other activities like recruitment to services,
untouchability observance, police and other
things are in the Home Ministry. I do not
konow why the bifurcation has taken place.
What is the need? Why this dual authority
over the activities? If these two activities
are centred at least in one Ministry with
a direct Minister, a Minister exclusively in
charge of this Ministry whose attention is
not diverted to any other topic of the Govern-
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ment, I feel that thing will go a long way to
solve the problem expeditiously and with
courage and zeal and with missionary en-
thusiasm. That is what is lacking. I am sorry
to say that even though [ am here from 1950,
we are noticing every year that this thing is
not corrected. I do not know what the im-
psdiments are in doing this and placing them
exclusively under one Minister. I demand
¢ven as a ruling Party member, that a sepa-
rate and exclusive Ministry headed by a
Cabinet Minister should be set up. Then
only all these problems of the scheduled
caste and scheduled tribes people could be
solved on a war-footing. I do not say that
Mr. Govinda Menon is not capable, His
mind is diverted. When Mr. Solanki raised
the question of Servicss, I said why is he
wasting his breath; he will say, I am not
in charge of Hom:= Ministry; Home Ministry's
demands are over. Some of us here bave
been waiting for 5 years, without going for
lunch I could not go to attend PAC meeting;
but still we could not get a chance to speak.
I earnestly demand that the suggestion I am
making should be accepted, that there should
be a scparate exclusive Ministry headed by
a Minister of Cabinet-rank. It should work
on a war-footing; otherwise the extension
of 10 years concession will be a sheer waste.

Some of us arc being charged of having
vested interests in their back wardness. I am
the last person to say that I have got any
vested interest in backwardness. I don't want
to be called a backward person. Why is this
apathy? The problem of rehabilitation has
been solved quickly and you have taken 10
years. Crores of rupees were spent. But
here, why is a niggardly treatment being
meted out to these people ? About Rs, 43
crores is set apart for all the activities of the
Social Welfare Department in the fourth
plan, Is it adequate? 1 think, a friend of
mine, Mr, Kamble showed the figure to me,
that not even one rupee is coming to the lot
of one scheduled caste and scheduled tribe
man in one year. I would not go into small
matters. I would like to speak about broad
things. I want the Minister to give attention
to this particular suggestion of mine,

Now, T would like to ask the Government:
What is our social policy? Have the Govern-
ment set out any social policy? What are
the criteria? What are the priorities? I see
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there is nothing, Ad hoc work is going on,
something is dropped, something else is
taken up, and all tuat. In the field of indus-
tries there is an industrial policy, Scientific
policy is there. Our hon. Dy. Minister,
Shrimati Phulrenu Guha said she will
announce about national policy for children.
But what about the scheduled castes and the
scheduled tribes? Is there a social policy?
Are any firm policies laid down for the solu-
tion of their problems? Sir, this ad hoc
type of work would not do.

Madam, you will be happy to note that
women and girls are very easily recruited in
the Services. You will find employees of the
fair sex far outweight the others.

MR. CHAIRMAN: We have Half-an-
Hour discussion to be raised by Shri B. K.
Daschowdhury.

diatono:lnu{%hamft): -
afa #gza, @ < "9g TgET IQ |
WTH 92 Ft w41 gt far @ & 4y

SHRI SONAVANE: May I be allowed
to continue?

wamfa w@Ea: 7 gew &7 &7
¥ AEAT ) AW AR AF TEA ;T
wfeg Tar sy WY T A 7w
wEf wEd § fF I9% &% OF wET #Y
ferary W ?

SHRI B. K. DASCHOWDHURY:
Madam Chairman, in view of the anger and
anguish expressed by the hon. Members,
I have no objection if my Half-an-Hour

Discussion is postponed and another suitable
date is given next week for it.

MR. CHAIRMAN: It is very kind of
you.

ot wew fagr oy :  feedt
ot greE & g8 91 F9 aF FT |
Heft wEreg W Y IO A AT A
§ o a9 a% 45 7 o fww S
ga o g=f & ol WK IO w9
#t faar T 1 R ww § A
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T WYAT WA FA AT @ AR
o 1% OF s ferwam wr & faan
il

aamfa wgwm: o T
& g79r 9% #1 § % 98 qre QT "R
g A gfaee 78 F3 § | W wgEqi
#Y 7g goo1 ! 5 & a9 a% a3 T
a , .

Y TATATT et (T2AT): TAAY
o & @ fear s wifge 1w
ga<t fafasdy wmgift ol 3w o< femrm
g | Ia% e aan s @ S

st waw fagrdt ARt w9 At
=1 =94 €1

MR. CHAIRMAN: What would you
like to say to this? Your decision will be
final; if you do not do it, I shall leave it to
the House,

SHRI B. K. DASCHOWDHURY:
I have already expressed my opinion. If I am
given another suitable date next week,
I shall have no objection. Some date must
be fixed for this next week.

MR. CHAIRMAN: We are trying to fix
it up On the 4th I shall take it up.

I am grateful for this gesture. Now, the
House may discuss this matter, Let Shri
Sonavane continue his speech,

SHRI VIKRAM CHAND MAHAJAN:
What about my privilege issue?

MR. CHAIRMAN: Privilege issue can-
not be raised now. Notice for that has to be

given earlicr.

SHRI VIKRAM CHAND MAHAJAN:
Madam, I gave a notice earlier to Shri Shri
Chand Goyal.

MR, CHAIRMAN: We have no notice.
I am sorry I cannot allow it.

SHRI VIKRAM CHAND MAHAJAN:
The Chairman said that I can raise it at
about 6-30 to-day. :
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MR, CHAIRMAN: 1 have no infor-
mation about that. I am sorry. We can take
it up tomorrow.

SHRI VIKRAM CHAND MAHAJAN:
I shall take only a minute.

MR. CHAIRMAN: No, no. .

SHRI VIKRAM CHAND MAHAJAN:
This is a very serious matter.

SHRI K. LAKKAPPA (Tumkur):
Madam, this is a very serious matter. A
stranger comes and collects the signatures.
He was in the Central Hall.

SHRI VIKRAM CHAND MAHAJAN:
He comes and sits on the sofa in the Central
Hall and then he collects the signatures.

MR, CHAIRMAN: Iam not allowing it.

SHRI VIKRAM CHAND MAHAJAN:
He sits on sofa in the Central Hall near the
dais which is part of the Central Hall. He
sits there and then collects signatures of the
Members for implacement of supreme Court
Judge on a false pretext that his appeal has
been dismissed by the Supreme Court. In
fact a charge sheet was made against hiim
that he had raped women. The case was
before the Magistrate and was decided. He
comes here and collects the signatures,
(Interruption)

MR. CHAIRMAN: I am not going to
allow this. I am sorry. I shall take no notice
of it. I am afraid I shall not accept this,
Because this is a matter of privilege, it can-
not be taken up now, And the chair should
not be defied.

Mow I would request the Congress Member
to continue his speech.

SHRI SONAVANE: Madam, I was re-
ferring to the employment potential of our
people belonging to scheduled castes and
scheduled tribes. I gave one instance. Whan
ladies were being recruited in every office,
1 do not see any reason why the numbers of
male employees is much less than the ladies.

When the problem of employment of
ladies could be solved, why cannot the
mpl t of male t of the sche-

Py

APRIL 29, 1970

Social Welfare) 340

duled castes and scheduled tribes be more?
These people do not get any urgent emphasis
in the matter of employment. Our figures
show a very sad picture. It presents a very

sorry tale.

If there is a will to solve the problem, this
can be done.

There is extension of reservation for ten
years. We are glad. But is it by itself going
to solve the problem. If we continue in the
same slow pace, things are not going to
improve. The progress will be slow and the
Scheduled Castes and Scheduled Tribes
people will agitate. They will get frustrated,
P.obably out of this frustration, a conflagra-
tion is likely to arise, which we want to avoid.
Therefore, for heaven's please wake up from
your slumber and quicken the pace of pro-
gress in all fields, social, educational and

economic.

There is another fraud committed in res-
pect of reservations, particularly in Maha-
rashtra. Some of my friends got tired of
these disabilities like untouchability prac.
tised by caste Hindus and embrased Bud-
dhism. All right. We are happy. They go.
But what is their condition outside? They
are still being treated as scheduled castes,
My hon. friend, Shri Bhandare, wants re-
servation and so many other things for them.
Allright. Iam prepared. But is Shri Bhandare
prepared ? But what happened to those who
embraced Sikhism to escape from untouchabi«
lity? Did they escape from it? No, they
became scheduled castes. They wanted all
those reservations. Is he prepared to be
brought under the list of Scheduled Castes?
Please do not go on begging. You should
be firm on your own feet., Otherwise, all
these disabilities will attach to you and you
will again be a scheduled castes.

Let me make a concrete suggestion to wipe
out the practice of untouchability. Let there
be a police department like CBI in cach
division of a State. There are two or three
divisions in cach States. If this police depart-
ment is made responsible to see that any
offences committed under the Untouchability
Offences Act is punished, then alone things
will improve.

With this I request the hon. Minister to
Cons'd¢rall my Suggestions.
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SHRI R. D. BHANDARE: As my
name has been mentioned, may I say that
we do not want pulitical reservation at all?
We want only a few farthings for education
so that we can continue our education, That
is not reservation; we are against it.

SHRI KARTIK ORAON:
cession is also reservation.

That con-

SHRI R. D. BHANDARE: No, it is
not.

st Avivae fId@ (Wt wew) ¢
ayrafs =geg, & @ Feawr F
HAIAT &7 A FT T9GT F & g
T gATE 1 T 1 F R gl ¥
grafraa el 02§ 799 wfas W
faar mar &, gufy ¥aw Fear T A
agaFe gl g FE a7 o faed
&, s felt o 3fe @, wfas,
arTfas a1 0 gfeeaid fsE g, . .

ot wq Arg (d2qT) - A &
fafrdy wmror-gearor 7Y s Fr &7
w1 g fafredt, oadem fafrt ar
el et woer weamr A &
e

=it ariv i3t . @g AEgEaT ¥
w ¢ afew ag @t faaa aarer Feamr
FHETT @ ET . . . (s"waw)
. . .@r g4 faer F 9@t aF @A
FATT ¥ Walgd aF & T@h 9T 6T,
W, agdl OF Tt A fanar o 9w
A W IAW-AAT FA T G4 T AT
FTHT HOATY 70 § W1 IW from F o
wTw far o @12 9% OF qga qwAgr
wew & aufa ag it difva &a 7 &
&1 @ &, 3Eer A1 wiaw faeqa s
# dhera w7 Aifgw 1 A g Araw
¢ 5 2o #Y womdr ¥ gaw fel F A
W 9g ¥ A g 7wt g e
ghorl & a9 stawa WX gwrgs &
T wa ot AT § ) arefasar gEd
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21 3T oF 776 99 ¥ fag amT
T W FA T F qrEz g ferfa
gargw At F A o @ e
sz g afdfeafa st dar g€ 1w
g I O IO A § @1 g AT &
ad § i fovr &7 a7 gi 9T & W
S 7 gAq: ATW AT AUEQ AW T
wT A qg q1a SA4T @ A a=AuT §
& a0 9T FS 7@ aE FT wawT fw-
amrarar ¢ f& ot 7W 93 FTOE
fawa &7 q%g FaT § | aTETd wik.
FIfEl 7 o ol sl & o @
a@ &1 wraa g f ot v F gfee
& W gwTga Y AT ¥ ag w1 A
£ 1 afz 5@ 9 # wEqw ¥ frern
¢ @t w7 9 9% wfvEew s TfEg
fF &7 & 7 g awfedws 7 oF
Y Y Srergw 7 fagr sy St gw
T FT WINTT 47 § | FgT aF ghesEt
o fre2 Wi A 9@ & 9 diq F
@ ¥ Tg 9g a9 294 # fadt fE
THf fre? gu @i 7 Sy ot § forer
TF Tgd A 9m § FIE G FT, I
A9 T4 a4 T UG fHar o @/
2 fe gt Coit fomdt om @Y @ 0
It fag wrf goa =% A€ faar o
@Y | TE § AT ey {5 agi aifaat
FT QF 9gd 49T WA | e I
o % foaw 9t g & T ¥ IART
geT &1 wifww Y @ R 1 W g
W 97 & fag gdfas 7 ot ar o=
AT F g a7 o Rt | w
wEar ¥ ugq #1 e fR faeslt &
AHAT AT F fFAR A Ag FIAE AW 4
agi ar< 9 fear mar & w7 Iw fag
oA 3T #T 91 @Y g | IR w1
17 721 fear o1 w@r & 1 =g fom arenw
7, g a1 &, o iy A w0 N A
I TG T AE 9T I g anar @
o AR @ Ay I w9
R F s vt o1 @y 7
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[sfr aniwEr fr3dt]
g fe wwrer FeTer wWelt ST
AT 1 3w fawr § w9a % fF
TZH ¥ WFT FUT g1 FT FIW Ig FW
4 Iaf fElt awg # amar # A
o 91 |

AT 0% U% A= ¥ faedr afa
TR F1 g | GET IAC MW@ W
afras fagre & wage Y o ¢t anfa
& oY 4% oY aeawT FEY o & S
T FT AT A GA gL E | ST F
TGN THW AT, WEE qlE W
O § F9AT W qaHr T AT
IR FH 97| AfHA 7 T qg I9L
IR AT 9§ A ARE A X F
% fog #1f gwr 7@ 1 @@ "
# g frezge & 5 o it SF o
feamr ZA @ & WK 3B W
T W A ot N oF o @@
g ot gl g @Y § ) w@ oA
gAY H§ | I AT HY TUT A T
F AAAT F4T A FT eaqr feemaT Sgar
g o mgar g & w4 aww fawiq
& |

SHRI N. N. PATEL (Bulsar): Madam
Chairman, while supporting the demands
I should like to bring certain points to the
attention of the hon. Minister. Since 1957
I am here in this Parliament. Every year
Members are criticising like anything. This
time also we have listened to them. Not a
single Member has appreciated that this
department or ministr, has done better work
for Scheduled Castes or Tribes. I am sorry
to say that during the last 22 years after
Independence we are talking of many things
but are not in a position to provide water
facilities to the tribals and Adivasis who are
tesiding in the hill areas. Tt is a great pity;
if we are not able to provide them water
facilities what else are we going to do? The
Adivasis are putting up in hilly areas as well
as in villages. They are born in those places
and they were to get land. In my consti-
tuency, Bulsar, three yoars ago the Prime
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Minister came and distributed about E,000
acres of land; 6,000 acres are still to be dis-
tributed. But what can they do only with
land? Théyshould be provided with bullocks
and some ploughs and other implements—
they do not want tractors—so that they can
do something with their land. There are no
housing facilities for them. So many Members
have spoken about refugees who come from
Pakistan, We have settled them, These
Harijans and Adivasis are Indians and are
already here but we have done nothing for
thein. Besides I had occasion to visit Bihar
and U.P. and I saw the banghi colonies there
where the Scheduled Castes people are stay-
ing. They stay under the worst conditions,
Pigs are staying in better conditions than
those banghis. We are talking of so many
things but we are not doing anything for those
people. So many Members said so many
things. My humble request is: please do
something seriously so that their condition
may improve.

St aE SETE A (SR
|aafa wgiear, § @1k #4I9 F T
wifefFer 340 Y FF AATIRATE |
@77 %9 § gafaq § gaw1 agan @/l
T E | I qafas ¥ 99
J& FHAA § a9 dFIE FATEA FAI-
W FY AT FA § | TAT F AT
FET ¥ 7Y 1953 F v FET
FHA &7 757 far qr | dfET g
adrar qar gur 7 avew # R
3 faamx, 1956 #Y w ¥ af gy
@ o ¥ ax wgAwgd 1 99 foed
¥ oY Foadteww of 37 9T GHTT Aq¥T
@ AT gEqEd: GRC T % G9ET
fi ®arer &Y ag Foaé forelt w1 7 )
2189 1964 # A wagal w1 {FE
HeTeHT WidY &1 w70 fraw g1 W IW
e drwEaT T 4T gEfAg I9F T
I ardre #1 7g wr 71X ag o A
Ty fig & aga o aw 9w few
JEF AZ 25-11-65 F1 I9 TH L
fafaedt & ST gt q =7 g
T, S g A A A
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IEHT AT AT @A 7 W 1953
¥ FWT 1965 T FHY, T A R
g # fF few @ & wiesa
340 1 g« foFar maT | ®T A aga
i ow faar mor &feT 4% gv Rad
g fF ofF ot &Y $0T 59T @ e
1q | feT o 78 FE § 4998 W
fomst e IR & fe w1
qgraaT AFT Ay A e wewT Frm
e wifzwer 340 #) frrer foar omd
wifs v wifeswr & wmes & €@
FAUT FT ST gAT 4T | AT FT FAT
wravg ¥ A gER oy A @ g ®
qamar g fF eraifees fafare o=
Wt 77 99 IgF FEO AT AR IS
AfFT § AT § o s3 ¥ AR M AR
1 63 ¥ a1 Wl ug FEIC T
@ gafae faddra gf o ot
agd AT 1 & fs & qgFT g
STEaT 97 | 39 qHG TF {IAA (G-
feir fewidie #aw@T 41 WK IT%
a1z gt f oF fafrdy, ofafeariom
G 4%9E 7T F1 o7 F6ar 917
FfeT adrar gar gar ? § wm@ar 4
fe waT %1 737 §5 GHT FAAS WK
FAHT AN FY JFT F€ | F w9 A
fafirz & adf afes @vw F=@RIR
fafaez, st R & AT g g
& o 7 FAfar § s
AT &, W WifeRA 340 FT, 341
W 342 F AT WA §T TF A
fRT 3G AT AT FTHFT FTAAFT FH1-
i %1 foie & W e Qi v @
9T &, W AT IART QAT SR H
< faqr & wgr & ag foerelt A% @
gdt § ¥HGifF g aF 39 T FE
forw 78t gom WX 81 1964 F WY
vt feepmm gt ag St am= fag
L 118 #mt F gaeT ¥ L F
W qraR ¥ e & S
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& ag #ifaw w3 f5 gasr wme fem
aTd, wifewd 340 F1, W WA WY
aaad & f& ag guet & amuw T
& a1 faT gus! fesle #0 & wifme
&%, famrer 3 & Sifew w3 1 wwaa
WA & FAq 30 FUF T FT 4
g fawam & g eE A fF
4T FrEEHT "gE 7 | 91 1w
Ty YEe § fF 9w 3w o FiERy-
W FT AU I AR FT AT JET
fafieer qz g 1 340 wIOET aTH ¥
T wrfgq | f fedre amex fedw,
18 #14 F 17 o W TF AR §
7T FAe qFee fem o, & qE
AT 9§ AT FEAT §. . .

Wiy wgRT: §97 Y |

st TR SAR wwww dt §
AR §UATE TR G &qT [|OE |
§% =, 4T 10 W ST wET T @
JEST AT I A AN 7, 4w 23 F
Fra #1 g i gy mav ]

“Extreme poverty also leads to social
.backwardness.”

o W A gudy § & S oa
FIHI HAZAT ag7 &1 & a1 IWH 7oA
T g 7 1953 H A 1970 %, 17
AN AR, W OF FES FAE A
g | sawr fewrfar wT s av
WTY ®T EATARET ;R Y ATAY |

fET Ao 25 TCATAATG JEATEL AT AT

#T §9 A1 F1 IR IGq AT g | F
|mgar 41 fs IEAr OF WTH AT 99-

sy wgRq: @ug AE &
i WY JATA FL |

ot TRATHER FAW . q9SH A
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[=f aqar samz H==]
&, & qgan Al §, ¥4 I9 W IS
w7 gareT & fad 2av g

g% 32, 47 80 ¥ wrE wT WA
qFwT & AT A

“We tecommend the following
measures for the advancement of women:

Free education in all stages to all
girls whose parents’ income is less than
Rs. 3,000 per annum. Scholarships for
girls belonging to the backward classes.
Residential hostels for girl students, with
priority for girls of the backward classes.
Creatiobn of special facilities for girls to
study Medicine, Home Sci and other
subjects specially suited for women. More
facilities for training women in tne Fine
Arts and in Social service.”

wwmafa wiET : OO AL AR Y
ama wgy | ¥fsT guw w4 &, gateg
1Y AT AT GATT FL aTfe HIK
AFAT 7] 919 99 |

ot o wew wew o gdifed &

FIATE FYT I FTL gAATR @I -

d udrwgeg & g f5 W A 18
ardl # aga fear @ SfeT ag Wm
TadY wgr § 5 wre g finer aw
sTaw § )

T 340 % qarfa® v OF @A
warer g &% 1 4ET at Sy awE
fr dfeamr ax, o ga=T ofewr &, ==
a8t fmar s gy &, W A A 3w
ofae d@fqam 9t & s, fawma 95
| gefed da R § o

W8T 340 ¥ Faaw oF FEA
FHIA TS FAW FX |

st qle Wo grew (dEmdY) :
WA AT, AT IO A
A A FT AR FHH FEE FA
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® WATHT T AW FT Qw7 F
HAGT TEGY, AT F4T07 HaAY AT FT
ST §O WEAQU ardl #1 HI HFeE
HEAT ATEATE | A9 AGAYO wHEr
w3 faa sfea, sgfaa e onfagi
aqr w9 fred anf & swew #E
AEEA1, 9 AT wY AvATE H FFET A
At #§ ww 7 ¢ e waglaa wf
of wyga wrfew sofadi @ ward
% fag @ waem 7 aga ¥ AEA-
qui #IW T § | AIETa /faEe
¥ e = & g g9 okt &
fad fedt 73 § 97t oF aF ] aF
FA graaw fFar @ § et se
AT § G FTI|WET § @ I 5T
=i fadiq & At #1 aga afes s
A G @ T WG ¥ @ A OF
o1 § Fgr oA TF AEIEEAT FT ATEAT
$9 TaTHiqT 9 onfa fady & Swr
faemm &1

wgvean, ag i & fs weqerar &
faems FTAT FHaTEY 71 7% g3 nfeai
F 9T & | 9GF & AN {9 Fegar
§ g 7 wrE wFA s w1 FTHTET
a1 ff ¥ onfaat & o wfas adf &
%A sfagt & @ wifgs dc annfas
AT frev ¥ fas? gr & 1 waAw
g9 mfas 2o ¥ qure ¥ fad wrg
318 F79 Afl IFMAT T a9 aF faw
Fo il & faa Aefar F§ o e
gifera s A A qf onfy fada
#1 w1€ a9 74 949 FFaT | AF AW
#r ara ¥ i g7 st & fordr g
I wreeror # wafa ®7 10 a9 & fay
o agr feum mar & | w@ear, weqmar
Fawg ¥ F AWAE R FeqTe
Ffr FT e TH AT AT A ATEE
FTAT WA § 5 amfort ¥ o7 wiE
fagg arnfas Sz &7 FOhE T
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¥ fag wepwar (swoe) sfafa,
1955% wfaF T 208 FT Iva=q
FATAAEF § | T wArar aqgfaa
antfert et s wrfaw snfet &
gfaat & g qataa ¥ fod g fadas
WEA, 1967 ¥ %@ 29 ¥ qw fEar
TaT 47 AR wgF  afwfa g o™
Wt &2 fagr wam A

19.00 hrs.

awafa wfRg: 93 WO AT
qure Fifwd |
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oY Ao Ho qA: TAT a§l F
A% #1 fad A I 57 Ahar e
t wfmrafm @ e
10 ez %1 vy ¥ g o

wwfy s ;w9 oqd g
ar & T wgdr § | W9 WA Wi
R AT T |

19.01 hrs.

The Lok Sabha then adjourned till
eleven of the Clock on Thursday, April 30,
1970/ Vaisakha 10, 1892 (Saka).



